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LEGISLATIVE ASSEMBLY 
J , 

Friday. lBt Febru.tJ'lI. 1946 

The Assembly met in the Assembly Chamber of the Council House at Eleven 
of the Clock. Mr. President (Tbe Honourable ;Mr. G. V. Mavalankar) in the 
Chair. 

MEMBERS SWORN: 

Dr. Vijayendl'a Kasturi Banga Varadaraja Rao, M.A .• Ph.D., M.L.A. (Gov. 
ernment of India: Nominated Official); 

Dr. P. G. Solanki, M.L.A. (Nominated Non·Official); 

Sreejut Rohini Kumar Choudhury, M.L.A.. (Assam Valley: Non·Muham· 
madan). 

SHORT NOTICE QUESTION AND ANSWElt 
PROPOSED DESPATCH 01' INDIAN TRoops TO IRAN 

Mr. Prelid8llt: There is a short notice question by Prof. Banga, but the 
Honourable Member is not present. If the Government )iembEll' wishes. he 
may answer it. 
JIr. P. Kaaon: I shall be very glad to answer it. Will some one read it? 
Sbri Satya Narayan SlDha: Will the War Secretary be pleased to state if 

Government have decided to send or are considering the sending of Indian 
troops to Iran to help the British Forces to return home? 
If so, do Government propose to consult the House before they tnk", ally 

final decision in this matter and actually despatch our troops? 

Mr. P. lIason: As regards the first part, no Sir. The second part does not 
a.rise, 

1Ir. lIanu Subedar: M'lY I enquire whether Indian troops who are already 
out of this 'Country are going to be despatched to Iran, so that the questions of 
new tr<?Ops do not arise? 

Mr. P. Mason: No, Sir. They will not. 

MOTIONS FOR ADJOURNMENT 

ATROCITIES BY PIONEER FORCE IN PACIILAICH VILLAGE NEAR CHITTAGONG 

IIr. President: "I will now take up the adjournment motions. The fir(:;t 
one is No. 49 in t,he list of adjournment motions. It is in the name of Sree 
SatyapriYB Banerjee, who wishes to adjourn the business of the House to 
discuss a matter of urgent public importance, namely, the act of wanton raid by 
the Military Labour Force called Pioneer :Force in a village named Paohlaich 
aboui; five ~ from the town of Chittagong, the plundering and looting of the 
valuables found in the house of that village, setting fire to the houses by petrol 
which were reduced to ashes and the consequent destruction of ~  their contents 
including stock of foodgrains, cloth, ut-ensils, cattle and poultry and forcible 
ravishing' of yOlmg women and the failure of the Government to take necessary 
action against the miscreants and to pay adequate compensation to the victims. 
Mr. P. Jlaaon (Government of India: Nominated Official): These Civil 

Labour Units arE'> rather peculiar units in that they do not consist of trained 
soldiers but merely of coolies. They are technically subject to military law. 
But-and I think the House will agree with me that it was wise-it was 
thought undesirable to subject them to the {ull rigors of military law beClmsp. 
they were not trained soldiers, and therefore it was agreed by 8n administrative 
order that t,hey should not normally be punished by military law and that if they 
eommltteQ any serious offeIl(,p, they would be handed over :.0 the civil authori-
ties. 

(3lH ~ A. 
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[Mr. P. Mason] 
rhis particular incident is' at present being investigated. The reports I 

llave received show that the stories about the origin of the quarrel are very 
diverse. '!'he stories given by the members of the unit are different from the 
stories given by the villagers. There is a joint civil and military investigation in 
progress. Some 95 members of the unit have been identified by the villagers 
and are under arrest. When it has been decided against how many prima faoill 
cases exist, they will be handed over to the civil authorities for trial and there 
will be no military trial. 
As soon as the news of the occurrence reached the military authorities, they 

proceeded to provide relief and it might interest the' House to know what relief 
articles were issued. The immediate relief issued was 50 maunds of rice, 10 
maunds of dhaU, 2 maunds of salt, 2 maunds of ghee, 2 maunds of sugar, 40 
pounds of chillies, 40 pounds of tea, 600 aluminium dekchis, 600 rezais, 50 1. P. 
tents and a large quantity of materials for building huts. So I think the 
military brought relief to the site as quickly as they could. We are having an 
investigation which will be carried out by the Provincial authorities and I 
suggest that all that can be done has been done and that it ia not a matter of 
urgent public importance because the case is virtually about to be Bub judioe. 
Sir Koh-.mad Yamm Eb.aD (Agra Division: Muhammadan Rural): May I 

ask who is going to compensate these poor people who have suffered. Is the 
burden going to be thrown on the culprits who will be found guilty later on, or 
is the Government going to be responsible to compensate these people. 

Kr. P ..... : That question, Sir, is also being investigated. Sums of 
cash were offered immediately to the villagers but the final total to be given 
is being investigated. It would not fall on the persons responsible, because I 
do not think they have the means to provide what is necessary but I think it 
will fall on the Government. 

Kr .•. .Asat Ali (Delhi: General): Sir, I do not see how this case can be 
considered Bub judioe. An administrative enquiry may be going on but that 
does not melln that the matter is Bub judice. Further, in so far as the question 
of urgency is concerned, the matter is, I submit, urgent, because unless drastic 
steps are taken against these excesses today, it would mean an encouragement 
to others to misbehave themselves and nobody will mind what would happen to 
them. I do not, see any reason why this matter should not be taken up. 
Unless Government are prepared to give us a guarantee that sullh incidents will 
not be repeated and that they will take all .possible steps to see that such 
incidents do not recur, it is an urgent matter, as I do not see any guarantee 
forthcoming from the Government. 

1Ir. P. JIason: I do not think the Honourable Member would wish t.hat 
drastic steps should be taken against these persons without enquiry and wit,h-
out trial. We propose to have an enquiry and a trial, which I am sure every-
one would wish to be as fair as possible. I do not know what other drastia 
steps can be taken. I do not think I can give, no man in tWe world could 
give. a guarantee that such incidents will not recur. I can certainly say that 
every possible precaution that, the military authorities can take to prevent them 
will be taken. 
1Ir. Sasanka Sekhar Sa.nyal (Presidency Division: Non-Muhammadan Rural): 

Sir, there are certain ~ t  involved in this matter. So far as the question 
relates to rblief and compensation, whether what the Government have done is 
really adequate and commensurate is a matter for the decision of the House. 
That is a question for debate. And so far as the question of urgency and other 
things are concerned, I am afraid I cannot agree with what the Honourable 
Secretary of the War Department has said. The occurrence took place on the 
7th J annary. It was not an incident which took place on the spur of the 
moment. The authorities under whom these coolies had been stationed had 
had ample notice of ilia trouble that wae brewing but they did not take time by 
the forelock. Therefore, Bir, from all points of view the matter is such that 
it cannot be avoided being discussed on the floor of the House. 
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Shaikh Rafluddtll AlI.Jnad Siddlquee (Chittagong Division: ~  

Rural): Mr. President, an adjournment. Il?-6tion on the same subject stands in 
my name. Sir, I come from the same place where this incident occurred and 
the authoriti8R ,did very little to mitigate the sufferings of the people. Had 
the authorities been a little more careful the occurrence would not have taken 
place. The military police and the military authorities were mere hooligans and 
the officers of the camp with burning torches and petrol tins marched towards 
the village and burnt whole village one by one and destoryed more than 62 
houses. They looted several houseR and the damage done would not be less 
than five to six lakhs of f'Jpee'!. ft in 11 matter of great public importance. 

lIr. Prealdent.: What is the number of the Honourable Member's adjourn-
ment motion? 

An Honourable Kember: 60. 

Shaikh Bafluddin .Ahmad Sld,diquee: The local authorities were not sym-
pathetic except the Divisional Commissioner, Mr. Carter. The district ,liutho-
rity, Mr. Mclrmine was not at all sympathetic and when I went to him and 
asked him to take steps in the matter, he did not utter a single word and turoed 
his face away and ran away in bis car. I asked the authorities to enquire about 
the 'IDsympathetic attitude ,f the District Magistrate, who was in charge of 
the district, who  was doing nothing practically to mitigate the sufferings of 
the people. Whenever any ~ took place he simply turned his face 
away and did not do anything for the civilians. 

Haji AbdUl Sattar Hajl Ishaq Seth (West Coast and Nilgiris: Muhammadan): 
Sir, with regard to the plea put in by the Secretary to the War Department, 
the object of discussing this motion in this House is not to find out who the 
~ t ~ or to punish him. The idea is to focus public attention on tIle' 
matter in this House, so that similar occurrences may not happen in the future. 
For the War Secretary to say that the matter is still under investigation, I am 
sorry to say, shows an amount of heartlessness on the part of the Government,. 
This incident took place on "the 7th January and today is the 1st February 
/lnd my Honourable friend had notice of this adjournment motion almost on the 
day that the occurrence took place. Yet he says that the matter is under 
investigation. I therefore think that this matter should be debated 'on the floor 
of the Houfle and we must at least ensure that some steps are being taken so 
that these occurrences do not recur. 

Sir Mohammad Yamin Khan: The question of Bub judice does not arise. 
(Interruption' by Mr. Sasanka"Sekhar Sanyal.) 

Mr. P. MasOl1: There has been a press statement by the Government of 
Bengal. . 

:Mr. S!S!.!l.ka. Sekhar Sllnyal: That did not contradict the other statement. 

Mr. President: It appears that the matter is under investigation and it is 
difficult to Ree how t,his motion can be admitted. It appears from what the 
War SecretAry hfts said that steps have already been taken in the matter; but 
the question IB t.o whether the measures are adequate or not is a matter for 
investigation, and so also tho question of compensation. Considering all cir-
cumstances, T do not think I should give my consent to this adjourument 
motion to he discussed. 

Mr. M. Alaf Ali: Sir, may I ask if this ruling is going to be a precedent for 
the futurl'? Becausc, if these matters which are under investigation are not to 
he (liscl1!<sed on the floor of the House, although they are not Bub judice, it 
hecomes a rather difficult problem for us to talk about matters which relate to 
urgent tt ~ of puhlic importance. 

Mr. President: So far as adjournment motions are concerned: no ruling in 
respect of one motion is going to be a precedent for another. Each motion will 
have to be judged on it" own merits. All I wanted to point out was that, from 
the point of view of the importance and also urgency of the matter, it seems 

A 2 
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that steps are being taken by the Government and therefore it should not be 
a proper subject to discuss here. It is possible that one may not be satis1ieci 
with the enquiry and one may even be afraid that the enquiry may result in an 
eyewash. ·But on a consideration of the circumstances of this matter, it does 
not appear to be such as should be agitated here and now. 

JIr. SuaDka Sekb&r 8&Dyal: For an illustration, Sir, supposing the Govern-
ment wants to avoid discussion on these matters, the easiest course will be to 
"tart. an investigation. 

Mr. PreIld8D\: If .such an' investigation is started from that point of view, 
then we will certainly consider it at that time; and if we are convinced that the 
invest.igation is solely for the purpose of avoiding a discussion in the House, I 
shall not rule the motion out. 

111'. Sl8&Dka Sekhar S&Ilya1: May I draw your attentioft to this particular 
aspect of the matter, Sir? That incident took place on the 7th January. 
There have been statements on it by t ~ leaders of people and the public press. 
Thereafter there was no statement from Government either contradicting or 
repudiating the allegations made by the public and the press. And immediately 
after this Assembly met there was this adjournment motion. In fairness, may 
we ask the Honourable Secretary when the investigation was started? 

'!'he Honourable Dr: Sir •. Asinl Huque (Commerce Member): On a point 
of order, Sir, is your ruling being discussed? 

JIr. President: He accepts the ruling but wants to get it elucidated. 
Xr. Sasanka Sekhar Sany&!: I wanted to save the Chair from the vagaries 

of the Executive. S ~ you are satisfied later that this investigation was 
started immediately after the 7th January and not after the adjournment 
motion was tabled? 

• Mr. President: There is no use discu!!sing this matter any further. We 
have had it that, the very next day some measures were taken. We had it 
also that a communique was issued by the Government of Bengal, though not 
hy this Government. It must take some time for investigation; the incident 
happened on the 7th January and one cannot expect that on the 8th everything 
would be all right, and the investigation would be completed. I think the 
matt,:,!' has been sufficiently discussed. It is finished. 

DISASTER AT DIAMOND HARBOUR JETTY 

JIr. President: The next adjournment motion is from Sir Vijaya Anandn; 
he wants to discuss "the recent disaster at Diamond Harbour and to censure 
those responsible for their sheer neglect of duty in allowing such huge traffic 
to ~S through without makin&, sure beforehand of the perfect ~ . t  of 
the jetty and the gangway, dCgplte the fact that they knew that ~  from 
far and neRr were coming in large numbers to hnve a bath In the holy 
Ganga8agar" . 
I should like to know what the Government has to say about this. 

'!'he Honourable Sir Edward Benthall (Member for Railways and War Trans-
port): Sir, this is entirely a provincial matter. When this deplorable disaster 
took place, the Provincial Government took action and appointed the Divisional 
Commissioner to hold an inquiry. That inquiry is in progress at the present 
moment. I repeat that the matter is for the Provincial Government and they 
have appointed the Divisional Commissioner toO see into it. 

Kaharajkumar Dr. Sir Viiaya All&Il4a (United Provinces: Landholders): If 
the Provincial Government has accepted responsibility fOT this and have ap-
pointed an inquiry committee, I have not much to say; but I would like the 
Chair to tell us whether these Provincial Governments can always take Rhelter 
under the Chair. In view of the fact that the streets of Bombay are flowing 
in blood find so many other disasters have occurred in other provinces, sh-::lUld 
matters of this kind be disposed of in this way, that these mAtters are the 
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concern of Provincial Governments everv time, then what are we here for: 
Section 98 is the present order of the da"y in/the provinces. Surely, the least 
we caD do is to register our dissent and tell them that their administration is 
defective. How long is this to go on for and on that account will nothing be 
.taken up here? That excuse hos been offered so often that it has lost Its 
oharm. May I know what your ruling is, Sir? 

JIr. President: The Honourable Member has given me his own hint about 
the ruling. It seems to me that he is prima. facie satisfied-though not fully-
with the appointment of a committee to inquire into this. 

lIabarajkumar Dr. Sir Vijaya banda: It is acceptable to me provided this 
will not go on for ever-taking shelter under the plea that this is for the Pro-
vincial Government. . 

The Honourable Sir Edward Benthall: What he wants to do is to alter the 
constitution! 
Kaharajkumar Dr. Sir Vijaya ADanda: The constitution is made accordi!1g 

to their wishes: that iR the trouble. When it suits them, they can always shIrk 
responsibility. . 

Sri II. Ananthaaayanam Ayyangar (Madras ceded Districts and Chittoor: 
Non-MuharnmadKn Rural): On a point of information: are the jetties and 
gangways not {lonnected with the railway system? 
The Honourable Sir Edward Benthall: No; nothing to do with the railwl'ly 

sy&tem. 
JIr. President: I belieye the subject is in the concurrent list? 
The Honourable Sir Edward Benthall: The executive responsibility for theSE: 

matters lies entirely within the provincial field: although t ~ t.his is JOn-
nected with inland waterways; the incident happened on land and It IS .a. matter 
for the control of crowds by the Provincial Government and that POfut,lOn hu!.' 
been accepted by the ~  Government. 

Sri II • .A.n&nthasaya.na.m Ayyangar: The strength of jetties and gangways is 
a matter for this Government; this Railway Administration controls the water-
ways also. By whom are the waterways controlled? 

The Honourable Sir Edward Benthall: The executive control is a provincial 
subject, even thera. . 

Shri Sri Prakua (Benares and Gorakhpur Divisions: N.on-Muhammadan 
Rural): If as the Honourable Member says the incident happened on land, 
how could they be drowned in water? 

:Mr. President: It is on a jetty. 
Shri Sri Prakasa: The jetty is on water. 

The Honourable Sir Edward Benthall: No; upon the land. 

Shri Sri Prakaaa: I have never seen a ~tt  on land! 

JIr. Pre8llden.t: Anyway, considering everything, it is not necessary to 
admit this now. 

PASSPORT TO PANDIT JAWAHARLAL NEHRU FOR MALAYA, ETC. 

Mr. President: The next motion is No. 51 by Diwan Chamman Lall; it is 
to discuss "the silence of the Government in connection with the application for 
a passport for Malaya, etc., made by Pandit Jawaharlal Nehru to the Govenl-
ment of India". 

JIr. H. Weightman (Secretary, External Affairs Department): Sir, before 
notice of this motion had been received, I had already written to Pandit 
Jawaharlal Nehru informing him that it had been necessary to consult the 
Burma Government in regard to his proposed visit to Burma and the South East 
Asia Command in regard to his proposed visit to Malaya and that, their replies 
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were awaited. A few days later their replies having been received, I communi-
cated the result to Pandit lawaharlal ~ . and I claim therefore that there 
has been no silence on the part of the Government. 

Diwa.n Ohaman Lin (West Punjab: Non-Muhammadan): May I ask my 
Honourable friend if he can enlighten this House in regard to two matters-
one, whether they merely consulted the Burma Government or whether they 
made any recommendation themselves in regard to this application for a passport, 
and two, what replies were received from the Burma Government? 

1Ir. H. Weightman: In' reply to the first question, Sir, this Government 
lOade no recommendations: they merely consulted the Burma Government R.'1.d 
the South East Asia Command. In ltply to the second question, the response 
received from the Burma Govel'l1ment iR to the effect that 10 present circum-
stances they regJ'et they cannot agree to a visit. The reply from the British 
milltllry administration in Malaya is that they have no objection to Pandit . 
Jawaharlal Nehru's visit to that country, provided his visit is for the purpose 
which he has !'Itated, numely, the relief of distress. 

Diwa.n Ohaman LaD: May I ask my Honourable friend whether in view of 
the reply' received from the Burma Government they did not get into touch with 
the Burma Government again and insist that this  passport should be given 
to Pundit Jawaharlal Nehru in view of the large numbers of Indians who are in 

t ~ in Burma? 

Kr. II. AS&f Ali: I should like to know something further. It· is very 
smpl'lsmg. I have never heard {I thing like this before, that a passport is to be 
granted by this Government only in consultation with the Government of 
another country. The Government's duty is merely to grant a passport. It is 
for the other Government to say "We will not allow this gentleman to enter 
our country". I do not see the relevancy of this. . 

Kr. H. Weightman: In actual fact a passport is not required for Burma 
and Malaya at all in his case. 

Kr. II. Aa&f All: Then why do you talk about passports? 

lIr. H. Wetptman: Because this is the way in which the motion has been 
framed lIud because Mr. Jawaharlal Nehru himself asked for his passport to be 
renewed. 

IIr .•. Asai Ali: Then the position is even easier. That means that it is 
possible for th:s Govl'rnment to enter into negotiat,ions with another Govern-
ment. As it happens the Secretary of State for Burma also happens to be the 
Secretar,)' of State for India and I do not see why it cannot be managed. Is 
Lord Pet,hick Lawrence absolutely helplf'sJor in this matter? 
Kr. R. N. Banerjee (Secretary, Commonwealth Relations Department): 

This matter rather impinges on the functions of the Department of Common-
wealth Relati')l1s too. 1 t ~ tnle that no passport is required for an Indian pro-
ceeding to Burmll. That is because the rivil govemmeut has been restored in 
Burma. As regards l\.folaya, the ch·n government has not yet been restored. 
Mela,rn is at present under military administration and they have their own 
ordinances. So, the pre-wa.r position under which Indians had free access to 
Malaya without a pasRport does not obtain now. We had to consult the Gov-
ermnellt of Burma. Honourable Members would remember that there is a 
very large Indian popl.llat,ion in Burma. There is also a very large number of 
TndianevRcuees who are waiting to go back to Bunna. This matter is now in an 
extremely delicate stage and irrespective of the legal position we have decided 
in the interest not only of om evacuees but a.lso of the Indian population there 
and also in order to preserve a favourable atmosphere for an amicable settlement 
of the Indo-Burma question that we should not let any Indians proceed to 
Burma without the consent of the Government of Burma, particularly as 
economic' conditions in Burma are far from normal. That is the reason why 
we had to consult the Gowoernment of Burma and the British Military 
Administration of Malaya. 
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mW&D Ohamu LaD: May I ask my honourable friend if the position now is 
that you have given an undertaking to the Burma Government that you will 
consult them regarding the issue of a passport. )lay I further ask whether a 
passport now is not necessary and if it is not necessary whether Pandit Nehru 
call proceed to Burma without asking the permission of the Government of 
India in regard to this matter? 

lIIr. B ••. B&Dersee: Very technically; there is no sort of formal or statu tory 
ban on the entry of an Indian into Burma today even without a passport hut 
as I have explained an understanding which has been arrived at in the inter.est 
of our own countrymen in Burma should be observed and I venture to thlDk 
that it would he 0. very unfortunate test case if Pandit Jawaharlal Nehru or any 
Indian were allowed to proceed to Burma without any sort of previous reference 
to the Government of Burma. . 

Diwan Ohaman Lan: May T ask whether my Honourable friend does Dot con-
sider that it is in the t ~ t of Burma and' of the Indians there and of the 
Indians in this country that a distinJluished and world famous leader like Pandit 
Jawaharlal Nehru should proceed at the earliest possible opportunity? Does he 
not consider that the millions in India and the Indians in Burma and even the 
Burmese would welcome the visit of 'Pandit Nehru at this critical juncture to 
.Burma? Do you know of a bt'tter ambassador than Pandit Jawaharlal Nehru? 

Shri Sri Pr&ka8a: Mr. Jamnadas Mehta! 

lIIr. B .... Banerjee: In vi('w of the background I have given, I venture to 
think that it ~  ent,irely a matter of 'Opinion. 

,Diwan-Ohaman LaU:.The sooner you change your opinion 'the better. Is it 
the opinion of t.he 'R'onourahle Members flitting over there or is it the opinion of 
the people oonoemed-the Burmese, the Indians in India and the Indians in 
Burma. Whose opinion is it? 

Mr. President: ()jfferont people may hold different opinions on this point. 

Seth Govind DII (Central Provinces Hindi Divisions: Non-Muhammadan): 
TIle Honourllble :'I1ember said that he did not recommend Pandit Nehru's visit 
to Burma. May r know whether he said aIiything against his visit to Burma? 

Kr. Prel1dent: I do not think he said that. 

lIIr. -K. Weightman: I did not say anything against Pandit Nchru's visit 
to Burma. 
Diwan Ohaman Lui: The replies received on the 1Ioor of the House definitely 

reveal the facts (a) that it is the responsibility of the Government of India since 
they entered into this agreement with the Burma Government knowing per-
fectly well that there was no statutory objection to any Indian visiting Burma 
and (b) that they did not recommend to the Burma Government that it was in 
the interest of IncUa as well as of Burma that Pandit Jawaharlal Nehru should 
at this juncture visit Burma. They do permit men like )lr. JamDadas M"hta 
who is one of their servants to go to Burma and Malaya any time he wi .. h9s to 
go but not a gt'eat leader like Pandit Nehru whose presence is most urgently 
needed at this juncture in a country like Burma. Therefore the matter being 
urgent, the matter being of grave public importance affecting the welfare of 
hundreds of thousands of Indians in Burma, I submit that this ~'Jt' 
should be accepted. -

_r. B .... Banerjee: On a point of explanation. No agreement has been 
entered into with the Goyernment of Burma. As I explained, conditions are 
abnormal there. We always see that no countryman of ours proceeds without 
Borne reference to the Burma Government and without making sure that he will 
have the minimum facilities there. Then again, shipping and transport faci-
lities also have to be allocated after consulting the Government of Burma. No 
agreement has been entered into. It is aD unofficial understanding. 
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"!'he Honourable Sir Edward Benthall: The adjournment motion refers to the 
silence on the part of the Government. in conneotion with the passport. As 
has been explained, there has been no sIlence. 

111' ••• Ala! All: It. is worse than silence. 

The Honourable Sir Bdward Benthall: There has been no ~  t ~  
after this discussion. If the Ilonourable Member wishes to diSCUSS the ments 
of the case, that is another matter but the adjournment motion refers to the 
'silence'. 
Diwan Ohaman L&11: May I ask my Honourable friend the Leader of th_ 

House to look at the motion a little morc carefully than he has -done. His 
colleagues have admitted that they acted merely as a post office. I say there 
was silence in regard to the recommendation that they ought to have made to 
the Government of Burma and there 90S!! silence \n regard to the lction taken 
after the reply of the Burma Government has heen received.' 

111'. PreIldent: I do not like to be very technical about the wording of the 
ad.oumment motion. Let us take t.he substallce of it. Leaving aside for the 
moment the teehnicalities of the language, the position seems to boil down to 
this There is no statutory provision requiring the t~ That is No. 1. 
No. 2 is that this Government will not allow Rny person to visit Burma whom 
the Burma Government does not permit. Is that the position? 

Mr. B.. B. Banerjee: That is an unofficial administrative understanding. 

111'. President: Take a hypothetical case. Suppose a person under these 
circumstances wishes to proceed on his oWJl, taking all the risks. The question 
raised in the adjournment motion, as it seems to me, is-"what is the polio,. 
of the Government of India?" Will they ban that entry and take legal pro-
ceedings? Will they issue any orders preventing the man from going? What 
is the position? 

Mr. B.. N. Banerjee: We will not ban his entry. It will be open to the 
Government of Burma to seek t.o enact an ordinance l?rohibiting his entry. 
The House will agree that in the present state of our relatIOns with Burma it is 
most undesirable to provoke any such incidents. 

Mr. Pr.ident: Order, Order: .} am not concerned with the political aspect 
of the situation. I am only concerned as to whether this matter has anything 
to do with the policy of the Government of India. If the Government of 
India are not going to place any ban on his entry, then, how is it that this 
becomes a responsibility of the Government of India? 

JIr. llanu Subedar (Indian Merchants' Chamber and Dureau: Indian Com-
merce): May I add one more point, Sir? There is a very accute feeling in the 
buslllesl:! circles of all communities; which were in very close business contact 
with Burma before, that the Government of India are not doing everything in 
their power and that the administrative understanding which they have reached 
with the Government of Burma is contrary to the interests of the Indian 
business community. We understand, Sir, that great facilities have heen 'l'iveD 
to the representatives of British firms to go there. Uniforms were given to 
them and they were sent as military people in the first instance and now 
unnecessary difficulties are placed in our way in reaching Burma and resuming 
the trade. It is the administrative understanding which my Honourable friend 
has referred to that we are entitled to censure and it is not merely the pass-
port of Pandit Jawaharlal Nehru. What has come out is something which is 
much more serious and I urge that it is this aspect of it which we are entitled 
to censure. 

Dlwan Ohaman LaD: May I add, Sir, that the responsibility of the Gov-
ernment. of India arises by virtue of the understanding that they have entered 
into with the Burma Government which they were not under any compulsion 
to enter. They sa.y it is an understanding and not an agreement. May I ask 
when an underEltanding is not an agreement? The understanding was that 
they would consult the Burma. Govemment. They had no business to enter 
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into that understanding. Therefore, the responsibility arises since by virtue 
of that understanding they were forced to consult the Burma Government who 
have said 'No' to the request for a passport for Pandit Jawahurlal Neht·u. 

Sri II. Ananthasaya.nam Ayyangu: Sir, there is another aspect of it, which, 
according to me, is very important. The adjournment motion, in particular, 
refers  to Malaya etc. apart from the question of Burma. Now, a number of 
persons are under incarceration in Malaya. The Government of India has been 
approached by an important Committee headed by Sir Alladi Krishnaswami 
and they have asked. for their leHve to proceed to Malaya to defend them 
during those proceedings ... 

111'. President: Order, Order: That is a different matter. How is it relevant 
to this question? 

Sri X. Ananthaaayanam Ayyangu: I am coming to that point. We are 
all aware of the fact that PAndit Jawaharlal Nehru was one of the important 
persons who took an important part here in the defence of these persons who 
were arrested and whose trials proceeded. If he wants to ~  to Malaya for 
that purpose amongst other things, it is the duty of this Government to get 
him facilities for doing that. Therefore, it is but proper that he should be 
allowed to go to Malaya. It is not open to the G ~ t to prevent him 
from going there, as the adjournment motion says. \ 

The Honourable Dr. Sir II. A.lizul Huque: Sir, my Honourable friend Mr. 
Manu oubedar has referred to a matter which concerns the Commerce Depart-
ment and therefore I must intervene in this matter. I can assure my Honour-
able friend and the House that this Government has taken every possible step 
with a view to see that the business and trade interests of Indians in Burma 
are brought to their old level a8 soon as possible, but I hope it will be 
realised that in a matter like this the Government of India is not the only 
authority. The Government of BurmR has a very large say in the matter. 
Right from the beginning of the time when Burma was won back, it had -been 
our constant effort to see that every possible step is taken in that matter. The 
Commonwealth Relations Department as well as the External Department 
have taken every possible step to see that the trade is resorted and Indians 
are brought there as soon as possible. But I hope, when the net result is 
discussed, it will be realised that the attitude of the other side is a matter 
of ver,)' great importance. I hope my Honourable friends will not forget some 
of the incidents which happened ill the past and some of the incidents which 
have been reported within recent timet:!. Having regard to all these facts, we 
have not eOl1lpletely a free-hlmd to press that tomorrow everyone who . has 
heen then· "holllei go there. III this matter, as my Honourab!e friends know, 
we have taken every step to be in touch with the trade, business and commer-
cial illteret;ts and organisations. And whatever the Government of India has 
done, it has (lolle with previous (lonsu'tation in this matter. I feel that so far 
as the Goverllment. of India is concerned in the matter of establishing the 
trarle relntio!lf1 and putting Indiau" t here, we have talcen every possible step'. 

111'. Manu Subedar: May I add, Sir, with your permission, that in spite of 
all the steps which my Honourable friend has taken, the results are very 
poor. Has he not received literally hundreds of representations from business 
people who have their assets there and who were not able to go there? I am 
myself associated with the company which has a factory there. We do .not 
know what has happened to the factory. Weare not permitted to go there. 
This Government has entirely failed to do its duty and all that results fraIl! 
the fact that t,his Government is a spineless Government. They have failed 
to send out people to Burma until the Government of Burma is willing to 
receive them. This Government has enth-ely failed in the matter of the re-
sumption of trade relations with Burma and I feel that we ought to be per-
mitted to censure this Government. 

Br. Sir Zla Uddin Ahmad (United Provinces Southern Divisions: Muham-
madan Rural): On a point of order, Sir. May I draw your attention to ~ 

48 of the Manual of Business and Procedure in  which it is olearly. said that 
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not more than one matter can be discussed on a motion of adjournment? In 
"the present case, I think everybody has made his own speech. 

JIr." K. AI&f All: With your permission, Sir, I will just say one word. You 
Setllll to be in doubt about the responsibility of the  Government of India in 
so far as Pandit Jawaharlal Nehru's desire to go to Burma is concerned. I 
have not heard anything which goes to suggest that it is not their, but some .... 
body else's responsibility that Pandit J awaharlal Nehru cannot go to Burma. 
They. have not given us any details of the l"tlply that they had received from 
the Burma Government, to begin with. Further, why did they not protest 
against the unwillingness of the Burma Government not to receive Pandit 
J awaharlal Nehru, who, as my Honourable friend has said, is about the best 
ambassador that we can think of to go out from India and Who can bring 
about better relations even between the . ~ and the Indians. Evervone 
.knows that Pandit J awaharlal Nehru has been to Burma before; he has· got 
friends there and he is respected there. ] really do not know what objeetion 
the Burma Government can posHibly have to Pandit Jnwaharla) Nehru going 
there. If there is any objection at all, it is the objcetion of the Department 
which is now telling us that Pandit JRwaharlal N.ehru cannot go there because 
they have agreed ~ t he should not go there. 

1Ir. T. Ohapman-Korttmer (Nominated Non-Official): Is it in accordance 
with the Standin.::{ Orders, Sir, that a debate on this motion should take place 
at quarter to 12 o'clock:l 

Kr. President: I wanted to be clear on the point and]' quite agree t ~ 
it has gone into a sort of debate and that i'> just the reBBon why I do not want 
to admit this adjournment motion. All th&t could be said has been said and 
so , rule this motion ont of order. 

AYOIDrNG OF TA I~ ' IMPORTANT DECISIONS DURING ASSEMBLY SBSSION 

Mr. President: The next adjournment motion stands in the name of Mr. 
Ananthnsayanam Ayyangar. It. runs thus: "the persistent conduct of the 
Govemment of India. in deliherRtely putting off taking decisions on important 
ma.tters when the As!'emhlv is in Session with a view t,o avoid a discussion 
on it ill" the Assembly; as "for instance--

(a) the granting of dearness or war allowances to employees drawing Il salary 
of Re. ] ,000 and more by the Government of J ndia; 

(b) further recruitment of Britishurs for the I.e.s. and India Police Force, 
both of which were taken immediately after .the closure of the last sessioll of 
the Assembly, and 
(c) many other cases of similar importance". 

Srt •. ADanthuayanam .Anangar: I will give more; I have got a list of 
(l8ses with me. 

JIr. Pre.ident: The Honourable Memher JIllly have got a list but the point 
of order raised hy Mr. Chapman-Mortimer comes in his way. Part (b) of this 
motion has already been discussed on a separate adjournment motioh. Part 
(c) is vague enough to be allowed as a definite matter of public importance. 

Sri •• Ananthaaayanam A)'yangar: It is not the point or the substance of 
items (a), (b) and (c) that I intend discussing for which I intend to censure 
the Government. I have given these instances to show that they are very 
important. What is being done is to grant deurness allowance to persons in 
railway administration for persons who draw a salary of more than Rs. 1.000 
and this comes to about four to five crores. It may be a much larger amount 
110 lakhsin one instance, 88 lakhs in another. Yl'sterdav while I was attend-
ing the Railway Standing Finance eommittee. I. went t.hrougb the Budget from 
A to Z. If I am incorrect mv Honourable friend Will (lorreet me later on. 
It comes to four to five crores. For a poor country like IndiR it is Q Imfli. 
ciently large amount. That is what I meant. Now: Sir, the last ~ ~ t 
session closed sbout 2nd April. There was hush-hush lD the A ~ . rhel'e 
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were rUUlours going on thll.'t -they were going to give dearness allowance or war 
allowance to persous drawitlg salary over Rs. 1,000. The I.C.S. people were 
clamouring for such war ullowtluee. Dearness allowance was being granted to 
people drawing lesser salary. Over the head of the Assembly, the Government 
granted this war allowance to people drawing over Rs. 1,000. What was the 
hurry for this? It has become an accomplished fact, and perhaps they will 
come to the Assembly with a Supplementary Demand. It is such a thing 
that I want to avoid in future. The subject matter contained in item (b) was 
discussed yesterday and so I do not wish to pursue that. I will confine 
myself only to item (a). My point is: the Assembly was not taken into confi-
dence. We have got a right to be consulted. In the case of the Finance 
BilL we the eleeted Members join together and throw it out, but you bring a 
certified Bill. My point il'l: place it before the House, and take any action 
later on, if you do not agree with the verdict of the Assembly. 

Kr. President: The mntter is vague, .. deliberately putting off taking deoi-
sions". It would have been better had the Honourable Member confined him-
self to one specific matter. 

Sri K, Ananthalayanam Ayyangar: 1 ba ve already said that I will be 
satisfied with item (11). This is fit enough for an adjournment motion. It is 
sufficiently clear for the AsselIlbly to give its verdict upon. 

The Honoarable Sir John Thome (Home Member): In fact, I am not res-
ponsible for the decision tnken in regard to clause (a). That was a matter for 
the Finance Department. My objection is, this is not, 8S required by the 
Rules, a definite nJUtter. It is un assumption or un insinuation, made by 
these three Honourable Mel1lbers. No doubt based 011 various matters; but 
there again the basis is quite indefinite, The assumption or insinuation is 
based on "many cases," of which only two have been actually specified, As 
regards the point that was disc,ussed yesterday, lIamely further recruitment of 
Britishers for the I.C.S. und the Indian Police force .... 

Mr. President: I may just tell the Honourable Member that he may argue 
on t.he assumption that the adjournment motion is limited only to item (a), 
not to (b) and (c). 

Sri K. Ananthasayanam Ayyangar: l drop items (b) and (c) and contine 
myself only to (a). _ 

The Honourable Sir ArcJalbald ll.o'llianda (Finance\Iember): The final 
dec;sion on the grant of dearness allowance was llot taken until the last few 
days of the last Budget session. The .matter was in filet brought before the 
Standing Finam·e Committee of this House and discussed there. In 'the 
light of those discllssions,  inst.ructions were issued. 

Sri M. Ananthasayanam Ayyangar: It ought to have been brought before 
the Assembly, while the AS!;lem bly was in ses!liol1. As 8 matteJ:.,. of fact qnes-
tions were raised in the Assembly, on the floor of the House. This is an 
importnnt mntter, tnking !tway a 'lJlrge portion of the revenues of the country 
and appropri&ting it for the grnnt of war allowance to highly paicl officers. It 
is not enough if it was brought before the Standing ]'inance Committee. 

Kr. President: Does not the Standing Finance Committee represent the 
Legislature? 

Sri II. Ananthaaayanam Ayyangar: It is only a sub-committ.ee of this Legis-
!ature. Its decisions are neither binding on the Government nor on this 
House. 'Phe Standing Finance Committee gives some advice and it is reported 
to the House by the Government. 

lIr. President: The matter does not seem to be urgent. The Honourable 
Member will have an opportunity of discnssing thiR suhject lit the budget time. 

Mr, President: The next item, No. ;')3, relates to distribution of food and 
it is covered by the Food Debate which we are having now. 
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Ill. Prelident: The next item relates to "the great hardship caused to the 
elected Members of this Assembly by the inadequacy of the provision made 
by the Government for their housing accommodation and the unsatisfactory 
way in which the balloting of even the available accommodation has been 
earned out. and the necessity of making better arrangements immedjately". 

Has the Government Member got to say anything on this motion? 

. The Honourable Sir Edward Benth&ll: Well, Sir, this is a matter of great 
mterest to Honourable Members of this Assembly, but I doubt whether it is 
a matter of sufficient public importance to adjourn the business of the House. 
Is it a matter of such vitul importance to the country, as, fOJ: instance, the 
food debate? May I also suggest that while this is no doubt a very important 
matter to the Members ooncerned, it is u fit subject to be dealt with by the 
House_ Committee, which I understand is going to be appointed any moment, 
aud I suggest it should huve consideration on that. 

Sri K • .Allanthu;.yanam AyJaDgar: One word of explanation. It is of urgent 
public importance in the sense that if I have no house in Delhi, I will stay 
.away in Madras and my constituency will suffer. A number of my friends are 
without houses, and in the case of some houses, two of us are sharing in each 
house. 

JIr. Prlllldent: Let us not take up an,) more of the time of the House over 
this motion. I think the matter can he dealt with in the House Committee. 

INDIA'S QUOTA OF REPARATIONS }<'ROM GERMANY AND JAPAN 

Kr. Preal.dent: The next adjournment motion relates to "the quantum of 
reparations legitimately due from Germany and Japan to India and the failure 
of the Government of India to get the proper quota by consenting to a very 
low figure out of all proportion to the sacrifices". 

'rile BoDourable Dr. Sir II. Amul Iluque: I do not at all agree that the 
Govprnment of India has not clone everything possible. In fact the Govern-
ment of India has taken every possible step to bring to the notice of the 
Reparations conference the desirability of getting proper share in the repara-
tions. Our representatives at the Conference have strongly put up our case 
for India and a number of things put up by them have been accepted by the 
conference. So far as the Japanese reparations are concerned.· they are still 
premature. The stage has not yet reached. But we are taking steps to bring 
to the notice of the conference or the authorities. that are discussing this matter 
as regards the position of India viB-a-viB Japan in the matter of reparations. 

Sri JI. Anant:laasayan&m AYYaDgar: I do not want to argue the adjourn-
ment motion at this stage. A sum of 18,000 million rupees is the contribution 
of India to the war. A large portion of it has been spent on the western 
theatre. They are taking only 1,100 million rupees as the basis. It is wrong. 
The delegation did not take any non-officials. Two per cent. and 2:9 per 

cent. are very low. I will show that whatever my Honourable 
12 Noo.. friend has ~  or his Government has done-he will of oourse 
justify all that-is absolutely inadequate and we have been neglected; the 

~  men have not been sent and we had no proper voice before that 
Assemblv. Therefore'the Government of India deserve censure in this matter. 

JIr. Prealdent: I think this is 8. matter of !Juffioient importance and I would 
admit this motion. Is ·there any objection to its admission? 

(No objection taken. ) 

It will be taken up at 4 o'clock today. 

lIr. II. Asaf AU: Sir. will it be very difficult to ~  this motion over till 
Monday next? The foOO debate is very important and a lot of time has 
already heen taken up to4ay over'these motions. So can we have the food 
debate today and adjourn this motion till Monday? 
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JIr. l'nIIId .. t: If the Honourable the Leader of the House agrees and all 

'ides of the House agree, I have no objection. 

The BGDourable 81r .dward BentbaU: Sir, today we are dealing with the 
food debate which is a matter of extreme importance. I would not raise any 
objection to an adjournment but. if I may say so. I think it is a very bad 
precedent. We have already postponed adjournment motions,-once I think 
for the convenience of Members opposite and on another occasion for general 
convenience. ,A.djournment motions are moved because they deal with 
matters of such urgent importance that the House must adjourn all other busi-
ness for the purpose of a particular discussion; and I think it is a bad prece-
dent to postpone adjournment motions for anything other than the most import-
ant reasons. Subject to these remarks I have no objection to its standing 
over till Monday. 
Dr. Sir Zia Uddin Ahmad: Sir. 1 l:mggest that Monday being a non-official 

day it should be taken up on Tuesday. 

Lt.-Col. Dr. 1. O. Oha"terje. (Nominated Non-Official): Sir. I submit that 
on Monday there is a party to the Parliamentary Delegation from the Parlia-
mentary Association of which you 81'e the President. and on Tuesday there is 
a party in honour of yourse!f. I suggest that we should not deprive ourselves 
of these pleasant functions to discuss the adjournment motion here. I respect-
fully submit. therefore. that if it is to be taken up it may be taken up today. 
Sri M. AlIADthuayanam A»,&Dg&l': Sir. I agree that these are more im-

portant than even an adjournment motion. So it may stand over even till 
Wednesday. 

Kr. Preaident: I certainly agree with the Honourable the Leader of the 
House that adjournment motions being concerned with urgent matters, we 
should not have the practice of postponing them for one reason or other. But. 
as pointed out by Sir Cowasjee Jehangir the other day. we are in exceptional 
circumstances. A large number of mot.ions have accumulated and I think, 
wit·hout prejudice to the ruling which I wi!! give after considering the point 
8S regards admiRsibility of a motion even though the Member is not present. 
we have relaxed the rule for the time being. We have also followed the 
practice of postponement. This practice may be restricted only to those 
motions which huve now Re(,lIlnlllatNl ~  the HOllse. Later on, certainly, 
we cannot have the practice of postponing adjournment motions. As regards 
the other point about the date on which the motion should be taken up, I 
think the President); convenience or the party in. his honour is absolute1y no 
. 'Consideration for postponement. He is here to serve the' House and the 
parties may take care of themselves in his absence also. But if the House 
tlO desires, T have no objection to postponing the adjournment motion even till 
Wednesday. 

Several Honourable Members: W('dnesday is a holiday;  have it on Thul'Rday. 

ntwan Ohaman LaU: What will happen to the other adjournment motions? 

Kr. President: We will take them up on. Thursday. 
Kr. Manu Subedar: Sir, may I suggest that the Leader of the House should 

-give us another day for the food debate and we can have the adjournment 
motion today? 
The Honourable Sir :adward Benthall: That, Sir, I regret to say, is not 

'Possible. 
Mr. President: So tha·t means that we have to take it over to Thursday. I 

will remind RonOllJ'flble Members that on Tuesday, we will have the question 
bour for t.he nrRt time and the election of Deputy President a]so will take 
'Some time. So there will ~ only a very short time left for the other dehat-es. 

Dlnn Ohaman La.ll: What I wllnt to lmow, Sir, is what is going to hapP4"1) 
-to the accumulated adjournment motion!!. May I take it that on Monday and 
'Tu£I8aay you will deal with the other adjournment ~  
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. lIIr. Prealdlllt: I will. deal with them .on the next day the Assembly meets, 
Just as we have been domg now. I should not like to depart from the prece-
dent set up by the Chair sillce this session began. 

The Honourable Sir Edward Bentball: Sir, in order to meet the convenience 
of the House, I think it will be possible to take this adjournment motion this 
afternoon and to find half a day for the food debate next week. 

Kr. President: So the motion will be taken up at 4 o'clock today. 
Kr. K. R. KeNDi (Bombay City: Non-Muhammadan Urban): May I ask ' 

what day next week the Honourable Member has in mind? 

The IlollOUl&ble Sir Bdward BenthiU: I have in mind Tuesday but I 
should like to look at the programme. I will examine the po,sition and make 
a suggestion to the Heuse later. 

ELECTION OF MEMBERS TO STANDING COMMITTEE FOR COMMON-
WEALTH RELATIONS DEPARTMENT 

Kr. President: I have to inform the Assembly that upto 12 Noon on Mon-
day, the 28th January, 1946, the time fixed for receiving. nominations for the 
Standing Committee for Commonwealth Helations Department, twelve nomina-
tions were received. Subsequently two candidates withdrew their candidature. 
As the number of remaining candidates is equal to the number of vacancies I 
declare the following members to be duly elected to the Committee for the 
unexpired portion of the current financial year and the whole of the next finan-
cial year 1946-47: (1) Mr. R. C. Morris, (2) Sir Hassan Suhrawardy, (3) Mr. 
Abdur Rahman Siddiqi, (4) Raja Sir Saiyid Ahmad Ali Khan Alvi, (5) Lt.-Col. 
Dr. J. C. Chatterjee. (6) Babu Ram Narayan Singh, (7) Mr. Nagendranath 
Mukhopadhyay, (8) Sri S. T. Adit.van, (9) Seth Govind Das, and (10) Maulana 
Zafar Ni Khan. 

PAPERS LAID ON THE TABLE 
ApPROPRIATION ACCOUNTS, AUDIT REPORTS, ETC. 

The Honourable Sir Archibald B.owlaDd8 (Finance Member): Sir, I lay on 
the table a copy* of each of the following papers: 

1. Central Government Appropriation Accounts (Civil) 1943-44 and Audit 
Beport 1945, • 

2. Commercial Appendix to the Appropriation Accounts (Civil) 1943-44 and 
Audit Report 1945, 

S. Finance Accounts 1943-44 and Audit Report 1945, 
4. Appropriation Accounts (Railways) 1943-44-Parts I & II, 
5. Capital Statements, Balance Sheets and Profit and Loss Accounts ot 

State Railways including the Balance Sheet and the Profit and Loss Account 
of Tatanagar Workshops, 1943-44. 

6. Balance Sheets of Railway Collieries and statements of all-in Cost of 
coal etc., for 1943-44, . 

7. Railway Audit Report 1945, 
8. Appropriation Accounts (Defence Services) 1948-44, 
9. Commercial Appendix to Appropriation Accounts of the Defence Serviees 

for the year 1943-44; 
10. Audit Report, Defence Services 1945, and 
11. Appropriation Accounts (Posts find Telegraphs) 1943·44 and the Audit 

Report 1944. 

·Not printed in these Deba.tee, but· (lopies have been plaoed in the Library of the-
Houae.-Ed. oJ D. 
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lIr. PreI1dent: The House will now resume diacUBBion on the motion regard· 
ing the food position. . . 
Baba Bam BaraJaD. SiDgh (Chota Nagpur Divis:on: Non-Muhammadan) : 

Sir the other day when the House began to discuss the adjournment' motion which 
~ tabled for the day, I was referring to Government control over articles of 

food and other necessaries of life Rnd ban on the movement of foodgrains frolJl 
one place. to another. Sir, the demand of the whole country is that this control 
and the ban must go at once in all its form and shape. In free countries where 
the Government and the people al'e aIle and the same thing, this system might 
be working well, but here in India the question is quite difterent. The people 
and the Government are two difterent things, one having very little to do with 
the other. In free countries Govemment servants have got real sympathies for 
the people and they are out only to serve them, but here in this country the 
Government servants are onl.v out to suppress the people and also to loot them. 
This control has done absolutely no good to the people in-general; it has of 
course strengthened the control of the Government over the people and also 
it has improved the bribe taking powers of Government officials who were 
already c.orrupt from top to bottom. Sir, this Government instead of being 
a pleasure to the people have all olong been 0 terror to them, and since the 
moment this control and ban have heen introduced, this Government has been 
a torture to the people. When ~ look at the memorandum supplied 'by the 
. Govemment, we find it mentioned that relaxation of control will be gradual. 
When it was introduced, it was done at once; the introduction was not graduaL 
Then how is it that its removal II'; proposed to ~ gradual? The Government is, 
ver:v fond of the words 'g-rad Iml' anel • progressive'. The demand of the country 
is that this should ~  at once. ThE' control was intended to facilitate the 
availability of food to ever'y individual in all parts of the country. but I think 
that instead of helping the people it has rnther I ~ t  their sufferin!.1's. 
Ever.vbody knows that all t.he plAces firE' not ~ ' t  whereas one district 
ma.v be surplus, others are deficit. Even in one district, it is ~' found' 
thAt one part of it produces one thi.ilg ",-hile the other purts produce somethinr, 
quite different, but by mutual excllll.nge, and Be·cording to the ordinary rule of 
~  and supply, the mutual llPeds of thfl people nre sntisfied, Hut the 
ban which has been imposed by Government hIlS prohibited the movement of 
supplies from one place to another nnd it hM greal;].v au;;mented the suiJerings 
of people. For instance, Chota NRgpur Division. t ~  rich in fOTest prr.duce 
and minerals, is a deficit area so far as food production goes, and especially this 
year, when monsoon was unfavourable, paddy crop has altogether failed and 
there is great anxiety as to how to procure food aud from where. Similar is, 
the case with regard to the Saran district; though it is a very important district 
of my province-this is the district from which our grea.t leader Rajen Bahu 
comes-it is !" ~ t district and it has always received its supply from 
Champaran distnct. Every week thousands of cart load of rice and paddy 
used to go to the Saran district. but now this ban has prohibited thill. When 
people need ~  vita.1 things as food, there is no dearth of merchants. They 
try to get thmgs ~  where tbev are available and things are moving, but in 
a very small quantity and at a very great cost. Wherever things are available, 
merchants go and pay something to th: police and in this way they take things 
from those places. Here and t,here pohce checks on the way, but they are paid 
something and things'move on; in this WBy things are moving from one place 
to another, but at a very high  cost. The control was intended to check high 
prices. but on the contrary it has only increased the prices. All the bribes 
which are paid to the police are paid not out of the pockets of the merchants, 
but they are charged to the price of the articles. In this way one of the objects 
of this Control, I mean the checking of prices, has been frustrated· instead of 
the prices going down, they have gone up. ' 
So far as corruption goes, 8S I have a.1ready said. it is rampant all over th& 

country. The Police oharge even ordinary people for carrying anything from 

( 365 ) 
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one place to another. I refer to one place in Champaran Thana, namely 
Dhanha; this is a very ,poor Thana of the district. It is on the border of 
Gorakhpur district in the United Provinces on the other side of Gandak. People 
from 'the Thana go to the other parts of the district for collecting paddy and 
other things and instead of getting their wages III cash they get paddy. Some-
thing they eat abd something they save and affer the harvest is over the 
labohrers used to take the saving of paddy from those parts of the district to 
their homes in Dhanaha thana. A little of the way falls in the Gorakbpur 
district. On the pretext that these things are being taken awa)' to other 
districts, the police take bribe eVE'n from them. Look at the meanness of the 
Police ;Department. Even the labourers have to pay a bribe t6 the police in 
order to remove their little savings from other parts of the Champaran district 
to a thana in the same district. In this way, Sir, this control is creating havoc 
among the people everywhere in thp country. Not only this, every shopkeeper 
who wanted to deal in articles of control has to take a license. But a license 
is not to be granted to anybody unless the applicant has fully and financially 
satisfied the licensing authorities and the licensing authorities will release some-
thing for the Government and something for themselves. 

Not only this, the Ucense holders have to make regular payments to the 
police and to the controlling authority. [n my district, rather in the subdivi-
sion of Chat?a only recently cloth rationing has been introduced. First cloth 
coupons were distributed among the peopie. For every coupon every ~' 

has had to pay at least four annas to,the distributing  authorities. In this way, 
so far as that area is concerned, I was told that about Rs. 1,000 was collected 
from the people and Rs. 150 was deposited in the Treasury by way of donation .to 
the Red Cross Fund and the rest was utilised by the distributing authorities 
themselves. Not only this, in my area, I have found that people who purehased 
sTlything from the controlled shop also had to pay 'something to the police and 
to the shopkeepers so that they mll',' satisfy the higher authority. In one place 
J was reliably informed that poor people who uped to come to the kerosene oil 
I"hops and who were allowed  one annn kerosene oil, had to pay four annas extra 
in addition to whl;lt he had to pay for the oil. Of comsf' thiR was to flO to the 
licensmg authorities, or to the Sub-divisional Officer, or to some other pel'FQn. 
In this way, owing to this control, the corruptiou. which was already abominable 
in this country, is getting on more and more so. Not only that, tbis control iB 
the father of this black market. There would have bf'\en no black market. had 
there been no control of this kind. Therefore, T voice thC' feelingR of the people 
allover the country that this control ~t 12'0 and thnt at once in all its forms -
and all its shapes. 

If the control is to be relaxed grad uall v, HS the memorandum has said, 1'0 
far as the inter-district ban is concerned, this must go at once. I have already 
said Chota Na;spur has got 1\ lot of minerals. A lot of lahourers go from outside 
and the supply from the Government and t ~  sources are not quite enough. 
Unless this ban is removed, it is difficult for them to get their food. So I think 
the Central Government will adVIse thp Provineial Government of Bihar to 
remove the inter-district ban at OIlce be!'al1se without the removal of this ban 
I think the people in my province and especially in my constituency of Chota 
Nagpur will suffer very much. _ 
This memorandum which has bf'en supplied to each of Us by the Government 

mentions their food policy and their agricultural policv with which there can be 
no disagreement. But so far as 9,chievement goes, T sa,v it is all concoction. 
Rather I say it is a ~ t lie. They say much ~  been clone with regard 
to the supply of water by the construction of wells, tanks, nnd canals., Sir, ,I 
wonder. How can they have the hardihood to say all these things? I know 
they have done nothing. I challenge them to say whether they have dOlle !lny-
thing in any part of the country. All the achievements are on paper and they 
Trust have been concocted in the Government of India office here. We are 



MOTION T8 FOOD SITUATION 387 

Congress wOI'kers, We go from district to distrillt and ~ to province. We 
see nothing of this kind, They say they have dune much. They ought to have 
been ashamed to say that they have done all. that. They 
have done much for the conservation of the BOll, of water 
and ,the proper' use of land. Sir, if they say that by the lise 
of atomic energy they have conserved and controlled water in the sky, I may 
be led to believe that. But if they say they have done something like this on 
the surface of the earth I am not going to believe it, and I think no Member 
in the House can believe thtlm. The figure quoted somewhere that in their 
endeavour with regard to Grow More Food Campaign they have increased the, 
paddy acreage by 7 million acres, is, I say, a. downright lie. It is not an 
ordinary thing to convert ordinary land into paddy fields. l am a cultivator 
myself .. I know the difficulty of converting land into paddy fields and they say 
it is through their endeavour that lands have been converted to such an extent 
8S 7 million acres? 
Now they go further. They say they have done much with regard to the 

milk supply of the country. What have they done? I do not think they have 
improved the milk supply of the country in any way or form. Sir, this session 
is sufficiently long. I shall put certain questions to t.he Government and I think 
it will be the demand of the House according to those questions to I{et the 
figures from the Provinces and after their receipt they may be supplied to the 
House here. 
These are the questions. Whllt is the number of wells, tanks, dams and 

canals in each province and in the Centrally administered areas? And what 
are t.he names of the places where these constructions have been made and ab 
what cost.? I think they should honestly enquire about these things from the 
Provinces. The next question is: what are t,he steps taken' and where to con-
~  water and to make the proper use of land? The Government should give 
figures which should tally with the facts on the spot in the provinces. They 
should not concoct figures in order to justify the existence of the Food Depart-
ment. They have supplied they say a lot of manure to the people. This ia 
also a downright lie. My question on this point is what amount of manure, 
of what kind and at what cost and where, hus been supplied to the people. 
This ought to be inquired into and the information supplied to the House. 
What are the steps that Government have taken to improve the milk supply of 
the country? These are the questions which I wish to ask. The .. Govemment 
have mentioned their achievements but they ought to make enquiries from the 
Provinces, who in their tum will make enquiries from their district officers, and 
the results of the enquiry should be reported to the House here. 

So far 88 Government's achievements go, they have doqe nothing and I 
think they ought to do something in order to justif:v their existence. 
There is a suggestion that artioles of food ought to be imported from 'foreign 

countries. I agree with this. At the present time this is the onll remedy but, 
at the same time, there is a point which has to be considered. Supposing the 
imported articles of food come into the marlu,t. the people hRve got no money 
to buy them. The people are so very poor. So the Government must supply 
the people with work in every paoot of the country. I think that spinning is a 
kind of work which can be introduced in every home Rnd in a very short' time. 
Nobody should think that becRuse I am· a· ~  worker i am making 
propaganda for chaikha in this House. In 1858 there was a great famine and 
this Government did something like this. I WAS very young at that time. 

8hrl Sri Prakaaa (Benares and Gorakhpur Divisions: Non-Muhammadan 
Rural): Were vou living in 1853? 
Babu Bam .araJ&ll SJDgh: Excuse me, I WBS wrong there. I beg your 

pardon. I meant 1958 Sambat. " 
• Shrl SrI Prakua:: The ditJerence between the Christian year and the Sambati 
IS 57 years. 
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Babu .Bam I ~  Singh: 11: the Sambtlt year 1953 ....... 

Ill. Prea1dent: Let the Honourahle Member be not particular about the-
date now. 
Babu Bam Narayan Singh: In the Slllllhnt yetlr 191m -there was a great 

famine all over the Cowltry I especiully III mj' Brell und this Government intro-
duced the chark1&a in every home. I think this CRn be done e\'en now. This 
may be a short tenn remedy but ,H the same time it is one which will help the 
people ina permanent way. 'rhe Government is thinking of ways and means 
how to save the people from the vugaries of nuture, which are the cuuses of the 
people's sufferings. But I think the Government ought to do sOHl.ething with 
regard to the production of food ill a permanent wily. Irrigafion is one of the 
things which will help the people to a. great extent. If the Government can 
make arrangements so that all the cultivable land can be irriga.ted in proper 
time, I think that ought to help very mUf'h both the cultivatprs and consumers 
everywhere.· But in this matter! know the Government ,of :8iliar is very lazy. 
I saw one agricultural district officer and r also heard from other government 
officials. They have got money to lend to the people for agricultural purposes 
but the rule is a curious', one. Unless the people spend an equal aDlount from 
their own pocket they could not get any help from Government for agricultural 
purposes. This is an absurd rule, The peopl£' nre so very poor that they can-
not spend anything from their own pocket. If the Government is going to help' 
the cultivators by irrigation, all the cost of the irrigation ought to be paid by 
the Government. At the snme time. manure is also one of the things whioh 
ought to be attended to. 

In'. PreIIdent: Mav I know what time the Honourable Member is likely to-
take?' . 

Baba Bam .arayan S~  I will take as much time as I like as ...... 

Mr. PreIldeu: The Honourable Member has already had sufficient time_ 
Today the House is adjourning at 12-45, not ,It 1-15 as usual, it being Friday. 
There are ten minutes more. If the Honourable Member finiRhes earlY, other 
Honourable Members may continue the debate. . 

Babu Bam :&ara.y .. SiDgh: Sir, I sho.ll finish vel' v soon. The animal 
power of the country has greatly deteriorated. The Government has to take 
steps in this matter, so that the animal power of the countrv on which cultiva-
tion depends is improved. .' 

. With these words I again say that the Government ought to do something 
\Vlth regard to the long term remedies for the improvement of agriculture, so 
t ~t the people may get enough foM everywhere and all the time to come. 

MWlth t!tese words I ~ t the amendment of m" Honourable friend, Mr. M. R. 
aS8m. 

Mr • .Ahmed :Bbrablm BarooIl .T&fter (Bomba:v Southern Division: Muham-
~ .  Rural): Sir, I rise to !tupport the motion so ably moved by my Honoura-
ble friend from Bombay, Mr. Masani. I must congratulate him wholeheartedly 
on the excellent speech which he delivered two days ago and loan safely say 
that there is no one in my Province A ~ non-officinls who can command such 
a mastery of the subject of the food prohlem ilS he does. , 
Sir, it is admitted on all sides of the lIouse, including thp Government, that 

the food situation in the country today is very seriolls. Speaking of mv own 
I'onstituencv, the southern division af the Bombav Province which I have the 
honour to represent in this HOllf!f'. T !'Inv thnt the Tlosition if; s1'.O:n" from bad 
to worse. Tn mot'lt of the ' ~ of the three distrid!'l of mv constituency, 
IlAmelv Hijapur. Belgnum nnd Dhnrwnr t.he Govemlnent have 'r1(\clareo many 
villages as sCllrritv Breas. The position of the Knrnntnk is very hnd indeed. ~  

vim nIl know, and I am sure the GovemmE'nt if:; full" nwnre of conditions thf're. 
There was a famine there not 10nQ" /lQ'0 of the worst magnitude. just like the 
Bengal famine. The position today in my ('onstituency is, that people ~ 
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selling away their cattle and in the North Kanal'a t ~~ people: are not 'able 
to get much grain. except rice, while ~  in ~ ~  Clt:r ratlOO ~ .  been 
reduced considerably. Compared to this, the prICo of Jowan has been . ~  
in Dharwar by 121 per cent. In rural areas we find difficulties to t~ ratIOn 
permits. Even in districts where there is ~ t  attempts are bemg ~  
by officials to collect com on levy system: This should ~ stopped t t~. 
In other parts too the position is very grave. I was readmg two days. ago 10 
the HmduBtan Time8 about a news and I should like to tell you that 111 some 
parts of the districts in India, ~  are living on animal carcases. I shall 
read just threee lines: 
"According to reports received from the districts of Chittorgarh, Bhilwar&, ~  

and Kuakhera there is great scarcitv of food gr&i.na there. The poor have to go WIthout 
foon for ~ together. In a sta'te of desper&tion, many in the Ku&kher& division &fe 
l'Alported to h&ve fed themselves on anim&l carcaaea," 

I am afraid the position is disgraceful and the earlier the t ~  is .. remedied 
the better it will be for the country. I should like to bring to tne notice of the 
House the position in the province of Bombay, which was briefly summed up 
in a resolution passed by the Executive Committee of the People's . ~  
Food Council, Bombay, on the 21st December 1945. I may say that thiS 
Council was inaugurated about t.wo years ~  when my friend, Mr. Minoo 
Masani, was Mayor of Bombay, and it consist s of ttble and well-known men 
all over the province and its recommendations are being respected by the 
Government of Bombay. The resolution runs: 
"Th\! Committee takes the view that if &8sur&ncea of more adequate imports of foed-

groins into the Province &re not. immedi&'te!1 fortbaominJ and if such import. do -
materialise soon, the Province of Bomb&y will be faced With a gr&ve ahortage of foodgraina 
which will ent&ii considerable hardship and even starvation on the DOorer sections of the 
population. In particular, such a situ&tion will endanger 'the maintenance of the prueni 
level of the r&tion which is, in the Council's opinion, inadequate from the pont of view 
of &Ccepted si&ndards of nutrition." 

As Mr. ~  said the other day, we need not blame the Government or 
tht! people for this SOlTy state of affairs. As far as the Bombay Government is 
concerned, I knOw. they are doing their best and I lmow the Bombay Govern-
ment leads the Govemments of. other provinces in this respect-I mean, in the 
mutter of administration of food policy in thiF! country-and I may also say 
that the Collector of Bijapur is doing his very bcstin the district; but we rnt!st 
examine the causes of this trouble. 

To sum up briefly, I would say the ~  are two, namely, luck of imports, 
and lack of co-operation between the surplus provinces and' the other provinces. 
The Honourable Food Secretary reading his report the other day says that the 
provinces in which there is scope lot improvement;. in the system' of procurement 
are the Punjab, Sind, United Provinces and Bihar. I may say, Sir, that these 
are the guilty provinces. These Me the provinces which should come to. the 
help of the defioit areas. In our provfuce there is the levy system, whereas in 
the surplus provinces I have mentioned, there IS no levy system. To my mind, 
I think the Government should have a levy system in these provinces as well_ 
The other day -I was told by an official in Bombay that these provinces do not 
have a levy system becaus,e they believe that troops will have to be called out 
. to collect their quota. I fail to understand how, when in our province of 
Bombny, where we have Mahrllt1:,f!!! who are ('on!'!ineren to be martial races and 
warriors, and Deccani Mussulmans among the peasents this levy is ~ 

collected in an arbitrary manner, without the least punitive mensures ~ 
enforeed. I fail to understand how tHe Government in those provinces cannot 
(mforce the levy system. To m'y mind this is nothing but a lame excuse. Tn 
the pro\,ince of Bombay, levy collections h..ave amounted to the extent of 84.7 
per cent. in 1944-45. This was done voluntarily, without any punitive 
measurPR being adopted. 
Slt. If. V. CJadgtl (Bombay Central Division: 

Question. That was not so. You are, not fully 
in t,he muffassil. ' 

Non-Muhammadan Rural): 
a.ware of what is being don& 
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Mr. Ahmed Bbrahim Jl&rooD Jder: The muffassil must be worse, I agree, 

Sir, I support the point brought forward the other day by Sir Cowasjee Jehangir 
on the question of cloth barter. We in Bombay are supplying cloth to these 
surplus provinces and if they are not going to come to a satisfactory arr'Ulgement 
with us ......... . 

Xr. Preadent.: The Honourable Member may finish the sentence if he likes, 
but there is already a break, and we might adjourn now.. Today being Friday, 
the House will adjourn now and meet again at s quarter past two. But before 
we adjourn formally I have to make an lUlIl,ouncement. 

NOMINATION OF PANEL OF CHAIRMEN 

JIr. PreskleD.\: I have to inform the House that under sub-rule (1) of rule 
3 of the Indian Legislative Rules, I nominate Mr. K. C. Neogy, Syed Ghulam 
Bhik Nairang aJd Mr. P. J. Griffiths on the Panel of Chairmen for the curreni 
session. 

The House will now re-assemble at 2-15 P.M. 

The Assembly then adjourned for Lunch till a Quarter Past Two of the 
Clock. 

The Assembly re-assembled after Lunch at a Quarter Past Two of the Clock, 
Mr. President (The Honourable Mr. G. V. Mavalankar) in the Chair. 

ELECTION OF MEMBERS TO COMMITTEE RE BRETTON WOODS 
CONFERENCE AGREEMENTS 

JIr. Presl4eu.t: I have to inform the Assembly that upto 12 Noon to-day, the 
time fixed for receiving nominations for the Committee to examine the proposals 
of the Bretton Woods Conferenee nine  nommations were received. As the 
number of candidates is equal to the number of vacancies, I declare the following 
members to be duly elected to the Committee :-(1) The Honourable Sir 
Archibald Rowlands, (2) Mr. Geoffrey W. Tyson, (3) .Sjt. N. V. Gadgil, (4) Mr. 
K. C. Neogy, (5) Mr. Ma.nu Subedar. (6) Sri M. Ananthaaayanam Ayyangar, 
(7'f Dr. B. K. Madan, (8) Dr. Sir Zia Uddin A.hmad, and (9) Seth YUBuf 
Abdoola Haroon. 

ELECTION OF MEMBERS TO COMMITTEE RE ROAD-RA.IL CO-
ORDINATION SCHEME 

Xl. Prelident: I have also to inform the Assembly that upto 12 Noon to-dny, 
the time fixed for ~ nominations for the Committee to examine the 
Road-Rail Co-ordination Scheme, seven nominations were received. As the 
number or candidates is equal to the number of vacancies. I deolare the following 
members iii:> be dulv elected to the Committee (1) The Honourable Sir Edward 
Benthall, (2) Mr. H. G. Stokes, (8) Sri Bhaqjrsthi Maha.patra., (4) Mr. P. B. 
Gole, (5) Shri Mohan Lal S ~  (6) Sir Muhammad Yamin Khan, Rnd (7) 
Nawab Siddique Ali Khan. 

MOTION RE FOOD SITUATION-oontll. 

m. Ahmed Bbr&h1m 1I&l'OOD Jaffer: Before we diJrpprsed this ~  I 
was sJ)eakinQ' about a point raised b:v Air CowRSiee Jehanlrir the other dav in 
reQ'ard to cloth ba.rter. I sa.id that if we are not l!'oing to £!et help from' the 
sl1rnlull ~  we should be aHowen to hAve barter with BUnDa in the 
milt-tel' of rice from whp.re w(, uRed to import 4 lakhs tOIlR a year for Bomhay 
out of 15 lakhs tons total im'POrt per year. We are even prepared to 2;0 fur-
~  and barter not only with BUnDa hut if requil'P.d with Ind().Chfna and 
'1'hai1and hut at the IIRme time we are not ,!oin!! to be selfish. We are prepared 
to come in the common pool if ~  surplus provinces are prepal'ed to co-operate 
with us. 
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I now refer to the question of imports. It was in August 1944 that Sir 
Henry French who is cOllsidered to be a high official of the U.K. Food Ministry 
came to India. It was then hoped that the import conditions will improve as-
it was realised that the position of the country was grave. We have heard 
nothing further about it after he left. Then very recently on the 9th Novem-
ber 1945 the Food Member in an interview to the Press declared 'I have myself 
taken advantage of Lord Louis Mountbatten's presence in Delhi and discussed 
this matter and I am confident he will render everv assistance'. What is the 
result? We are, where we were. These persons come and go and the poeition 
instead of improving goes from bad to worse. 
I should like to refer to the question of the imports of butter and milk pro-

duets. I have just received a telegram from my constituency and I should like 
to reRd it to the HOllse: 
"Indian butter Re. 2/4 per lb. A firm offere Australian butter landed COllt Rs. 1/4. 

I ~ t banned. It is deplorabl9. .. ,. 
Here we are offered butter at the rat. CIt Rs. 1/4/-landed ill Bombay com-

parod to Rs. 2/4/-of Indian butter but unfortunatel:y we cannot import it. I 
hops something will be done in the matter of imports of butter and milk _ pro-
ducts as early as possible. . 
I e:hould now like to refer to the question of sending B delegation to 

Washington. I hlive read in the Press that it is proposed to send an official 
delegation. Well, unless it is the idea of Government to send an official dele-
gation on a. holiday t!ip, which u8ually these delegAtions are intend-ed to be, 1 
would respectfully suggest that if you really want to have something done then 
it will be advisable to send a non-official delegation. We know the pennllllent 
Food Secretary of the G-overnmt"'ut of India, Sir Robert Hutchings went to 
Wasbington Bnd we aTe well aware that he is coming back empty-handed. Why 
do you want to send an official delegation? Why -Dot keep the officials of the 
.I!'ood Department to ft"'ed us in India instead of their being sent there to feed 
themselves. I would respectfully suggest that it is better to send men who 
command the confidence of the country, who are ~ t  in this problE'.Ill and 
who can hand It>, the situation in a better wav than it would be done otherwise. 
If I may be permitted to. suggest name<:, I' would suggest that the non-official 
delegation should consist of five members and I have ill mind the names of 
Nawabzada Liaquat Ali Khan. Sir Manilal Nanavati who was II Member·of the 
Woodhead Famine Commission, Sir Zia Uddin Ahmad, Sir Purshotamdas 
Thakurdas, and of course I cannot exclud-e my friend Mr. Minoa Masani. I 
hope that my suggestions will be favourably considered and let us hope tho.. 
the day is not distant when we will have a better situation in the mattfr of 
food supply. Sir, I ha.ve done. 
Bhr1matl Ammu Bwamtnadhan (Madras City: Non-Muhammadan Urban): 

Sir, I rise to say a few words in support of my Honourable friend Mr. Ma.s811i's 
amendment and the addition made by my Honourable friend from Andhra.. 
I am not going to give you any statistics. I think we have had· enough statis-
tics given to us in this House both by the Honourablp Gov('.rnment Seeretary 
for Food aud also by some of the other Honourable Members but I want to 
. say a few words about the food situation generally and particularly with regard 
to the food Fitu:rlion in the South India where I come from. I want to put it 
from the point of view of a woman. I want to put it from the point of view 
of a hUlllan being who feels for tlie distress prevailing in the country, perhaps 
more than some of the other Honourable Members of this House. I know what 
Sir S. V. Rama.murti. the Adviser to the Governor of Madras said about the 
serious food situation in the South. I should like to quote what he sRid the 
other dav when he met the Food Council in the Madras Province: "If the Gov-
ernment· of India and His Majesty's Government take an immediate decision 
. and keep to it with finnness snd get it implemented with expedition I ha.ve no 
doubt famine in India call he avoided amd I look forward with confidence to 
the-ir doing so." 
Well, Sir S. V. Ramamurti is a Gov(->·mment servant. 1 feel that if he had 

not been a Government servant he would have put this sentence a. little differ-
ently. He would have said: If they do not take an immediflte decision, We 
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L I::)hrimati Ammu SW&U1inadhan.] 
will be faced with famine. With reg!U'd to South India I can say ''I'ith thE' 
Honourable . Members from Bombay that the rationing there has been very 
well done. 'fhe Government did what. it could. But at present both our mOll-
soons in the south, the south-west monsoon in MallTbsl' on which we dcn>end 
for all the foodstuffs in thE' Malabar and the north ellst monsoon by which the 
crops of the east-coast. of Madras are watered, have failed and today we are 
flrCing a very serious situation all over south India. 

With regard to Madras city, Tamilnad and Andhra, some of the Honourable 
Members have spoken already and· we know. th9t Sir S. V. Ramamurti him-
self has mentioned these places in his report. But with ~  to the west 
coast, Malabar, not many people have spoken and I would like to say a few 
words about the situation there. Rationing in Malabar has been far below what 
the peopl& should get. In Madras we have had one lb. of rice given per person 
per day, while in Malabar where the rationing has been district-wide-(l believe 
that is the oILy place where the whole district has been rationed and no village 
huve been left out of this raiioning)--we get only 10 to 12 Ounces of riCe per 
head per day, and the people of Malabar are entirely rice·eating people. Very 
often they have no other food to eat. Their staple food-consists of rice ~ 

they are not getting eu<'ugh of it to live on· We Rpeak VE'ry grandly about the 
calories aud about the nutritious value of food and so on, but I would like to 
know whether with all the expert/; we have in In4ia and the highly paid ofiioials 
do we go into the matter proPtlrly and see whether the people are actUally getting 
thE' kind-of food that the;y 8hould get, the kind of food that has nutritious value. 
With regard to the transport conveniences. even in the districts, my Honour-

able friend tu my left hRa already spoken how difficult they have been, especially 
in tht! mattel' of wking rice and other foodstufls from one district to another. 
The same difficulty hus been faa in Malabar and they have had difficulties with 
regard to taking riC'..e and other foodstufls from one village to another. They 
were prohibited from doing that. There have been many such caseR but I 
would like to tell you of one case. As you know, W. Malaba:r the villages are 
rath"r different from the villages of other parts of. India. The houses are 
situated far from each other and often· it happens that the rationing shop is 
about 3 or 4 miles away from their places of l'fIsidence and 'rery often the day 
labourers have to go to these shops after their work is over at abo)lt 6 or 7 
o 'c1oek in the evening /lnd hen they find the shop closed. As it happened, 
thel'c was one old woman living in one village a.nd she had a. daughter who was 
living in another village which was about 4 miles away. The daughter was an 
expectant mother and she could not get rice  for two or three days. So. the old 
woman was taking her o\\n ration to the daughter in the other village when 
she was caught by the police Bnd taken to the court. The court gave her a few 
days' imprisonment. This is the sort of thing that is happening. I ca.n assure 
you and the Government Memhers that if that old woman had any cash with 
her and if she had· paid that cash to the man'who had arrested her, she could 
have got off and could have tfrken the rice to her daughter. 'l'fiis is the sort of 
thing that is happening in the villages. 

Now, according to Sir S. V. Ramamurti, 86 I said, the rationing is going 
to be cut ffiore than it had been cut beforE'. If that happens, then we ma.y 
not have perhaps exactly the famine conditiolls but we will certainly have many 
more t ~ and many more epidemics in places likE' Malabar where people 
are alread'V under-fed and under-nourished. . 
It ~ said i.n a communique by the Govemment of Madras last yelJl' that 

~  1S not 10 need of 80 much gra.m 88 they have tapioca. and jack-fruit. 
ThiS shows how these reports are written and how little they know of the relll 
situation. Tapioca is not a thing that you can live on ann jack-fruit we have 
~  for ~  or three months in Malabar and that. too. is not food. It is a 
thmg whlCh is cooked likf: currv and ill eaten with rice. You cannot live on 
jack·fruit alone. If we did, t ~  there W111 be more aeaths from cholera than 
there are already. Aceording to Govemment statiatics. the number of deaths 
was 80,000 but many more people actuany died. I think tbe number was well 
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ever 50,000. How can you expect these poor pqople to resist these epidemics 
whpll they have not enough to eat? We have ~ famine in this country in 
18'90 and froin the records which exist todav we know that the ration then waa 
Ii Ibs. of rice per dey per person. But under this very benevolent rule of the 
British in this country we are not given more than one lb. a day even in pro· 
vincea where we are supposed to have very good rationing. It is not enough 
if you write long repons and give long statistics. You should have , humlJll 
view of things; you should have a redistie view of things if you want anything 
to be done. I feel I must take to task the Government of India. in many matters· 
Very ~  we are told thaf there is a shOrtage of food at some place because 
the rains have failed  or there have been droughts or there have been floods. 
But t.hese things are not unknown in this country. We have had all these 
things before. But if there is a Government with any vision and if it is interest-
ed in the peopJe of the country, if it is B Government which is interested in 

~ after the welf8l'e of the couritry, surely These things can be looked after. 
We can have proper irrigation sYlitem, we can have reservoirs of water; It is 
not enough to have plans' and programmes which 8re going to come into being 
ten years hence. It is neeessary to have long-mnge plans. But what we need 
today is food and we want it without any more delay. 

Another reason that is given by the Government for the Rhortage of food 
is tho.t our population is increasing. With regard to that matter, I would like 
to reud an article by Kate L. Mitchell, an American woman who wrote au excel-
lent book called I ~A  A ~  view." She says: 

"Between 1910 and 1930 population increased by about 17 per !.'ent., food production 
by ahout 30 per cent. It ill true that the present production is whOlly inadequate, but the 
relUlons for thiB inadequacy lie in the ByBtem of production and the failure to develop tb9 
avail"ble resources, not in any absolute over population. In fact, there is every reaBOn 
to believe that by making full Ule of her reBOUrcetI, India could support a far larger popula-
tion than at present. Tne caulle of Indian poverty ill not the rate of population growth but 
the fact that India ill a caM of arrested economic development.", 

That is what the American woman has said about this bogey about t,he in-
erease of population of India which is mentioned' BR 11 reason for our ha.ving 
food shortage in this country. You have had a Jesson in the terrible tragedy of 
. Bengal a few y'ears ago. Are you going to ;repeat that tragedy again in the 
oountry? Are you going to see that another famine should take place in this 
('ountry? Even with regard to the Bengal food fllllline, I want to ask the Gov-
t'rmllent what they have done beyond appointing another Committee.  They 
have not done anything with the report of the Commission on Bengal famine 
'lIld· ~' t they have a.ppointed another Committee with Sir Clarence Bird 88 
Chairman. I would like to know what does he know about the food situation 
.and why do the Government want another Committee to look into the report 
which is ~  with t.liem? Surely that report will give you all the data you 
want. This is not the time for you to have Mother Committee Bitting on tha.t; 
l'eport find making another recommendation on lop of that. 

T would alElo like to sny on the subject of Bengal faminA that in 194.8 there 
was fin offer from the Azad Hind· Provisional Government. This came out the 
other day in the LN.A. trial. T ~' said that they would send 100,000 tons 
of rice as a first instalment if India would /rocept it. They did not accept it. 
_ I wont to know whether the Government· would, rather see the people of India 
die of starvation, tiS they were flying at that time, l'ather t.han accept rice 'that 
watl going to be Bent to the Indian people. It was not being sent by the Japan-
ese if the renson was they could not accept rice or IIny othel· foodstuff from the 
~I . But this Azad Hind Provisiona.l Governlfient was not the eneInV of the 
J ndini} people and why did they not accept this offer? They had no hesitation 
in accepting JllpaneRe help to safegUll'1'ding the interests of a few Dutch people 
in Indonesia. Bllt only when onT people aTe dying in this eountry they refuse 
because they stand on their dignity and they cannot accept rice from any body 
who has anything to do with Japanese Government. If it had oeen our own 
Government J l{llOW sU(·h Cl thing could not hllVe happened and we would not. 
have refu!led lIuch au offer. 
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I Hhrimati Ammu Swam.illadhan.' .. 
Then there is another thing. Government take credit for stopping the 

Bengal famine. Sir, I beg to differ from them. I do not thidk the Bengal 
famine has come to au end yet but it became better because of the bumper 
crop we had that year, and no credit is due to Government at all. When any .. 
thing good happens in the country credit is taken hy Government; when anything 
-bad hAppens ill the country the weather is blamed, even God is blamed, and 
every other thing is blamed except Governmt'nt themselves. I say it is Gov-
ernment that. is to blame. What is the use of having plans on paper? What 
is the use of giving us dtty after d'8.y lots of paper to read and going into the 
question of the difficulties of Government? We know the difficulties, we know 
the weather conditions Qnd we know that we have got to cope with all that. 
But if it is & Government of the people who are looking after the welfare of 
the people, it is their duty to Ree that in spite of the difficulties that we ex-
perience with regard to weather and other conditions in this country we CI'lD 

cope with the t.bing. We must look at it in a realistic way and see that peo,le 
are not starved and the people do not die out. My Honourable friend Mr. 
MIl!'''ni has !ready spoken about the future generation of India. Wha.t are the 
future generations going to be, I should like to know, if all the mothers are half-
stnrvElCl in this country? And the mothers are going to be more starved. WIj 
will hnvo just weaklings; we will have people with no energy, We will have 
people with no power Of resistance and if an epidemic comes people will die-
oft by thousands. . 
Sir, I would also like to know why I ~  hRS not asked for help from the 

U.N.R.R.A. _We gave so much to U.N.R.R.A. but how is it that we have not 
asked for any help from them? I will read this little article from the press, 
dated lAndon, January 28: 

"No -requllllt for UNRRA auistance had been made by .the G ~t ~ India, .aid 
the Undar-Secretary for India, Mr. Arthur Henderaon, replymg to a question in the House 
of Commona by M.r. P. Barstow (Lab.) today. 
IU added that UNRRA help was primarily intended for countries which. for financi.J 

or other reHOm, were unable to obtain ..BUppJies and help for relief and rehabilitation. 
This would not generally apply to India, though circulI1lItances might arise where-

tiNRRA perlOnnel, medical auppliel, etc., might be called upon in an emersency." 

I want to know why they have not asked for and got any help from UNRRA. 
Surely the famine of Bengal was also due to a oertain extent at least to war 
conditions prevailing at that time? We could· not get transport; at least that 
is what Government told us, tbat transport was in the bands of the army and 
80 for civil use we could not get it.. With regard to UNRRA there is one thing 
more that I should like to read here with your permission. This is dated 
London, January 29: 
"There was a dramatic scene at the t ~ of the Ecouomicand Financial 'CQIIlmittee 

of tbe United Nations when the four. countries-Brazil, Uruguay, Mexico and Bolivia--
which had declined further obligations to the UNRRA were Awung over by a moving 
apvea1 from. the American cNlegate, M.r. Sol Bloom. 

With tears flowing from his eyes, Mr. Bloom, talked of starvation that could be 
prevented and liv811 that could be saved by UNRRA activities. 

Urging the delegates to be dictated by their hearts and not t.heir heads, Mr. Bloom 
aaked: 'Can you get peace and BecUrity when people are starving and when motherB and 
fathers have their little children coming to them and pleading for bits of bread and lOme· 
thing to keep them warm! If we d'afer help till next year there win not be mam' of these-
people left'. . .... 

Immediately afterwards repreaentativel of Bolivia, Mexico, Brazil and Uruguay 
annQunced that they would after all support the United States propOIal." 

Sir, is there no one who can make a moving appeal and with tears running 
down his cheeks stand there and speak about the starving millions of India? It 
is not a few people only that are starving in this country; mothers and children, 
fathers and brothers,"';;"so many of our people are starving;-and it seems we have 
no one to plead our case. We have a foreign Government in this country; even 
my ~ brothers who are sitting on those Benches rarely perhaps feel that they 
are Indians; perhaps they also feel that they belong to a system which is govern-
ed by British rule. I hope all this will be changed. Sir, and that we will see 
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that Government take a realistic view and-that they see that something can be 
done very soon. It has been already mentionea about the mission on which Sir 
Robert Hutchings had been sent and how he was turned down. I do not ~ 

stand why we should have sent Sir Robert Hutchings. S~  there are enough: 
Indians t-o go with confidence, and who at least would have been heard? But 
he did not even have a hearing, he was just turned down. Have we not got 
eminent men whom we can send t-o anYllace where they will get a hearing, to. 
any council where they will be respects , where if they put the case of India 
they will be listened to? 
And now we read in the press about another deiegation that is going headed 

by the Honourable the Food Member and his official colleagues. .I lun afraid I 
have not got much hope of our getting anything .even if he goet; with his 
colleagues. I feel that if we really want to get ourselves heard in any inter-
national council it is necessary to send some very prominent men of India. Do-
not let several people go and have a holida:y in England or in America or any of 
those other nice places. It is very nice to bve away from India now that the hot 
weather is coming and have a good change. But that is not all. We want some-
one to go who will be able to put our case, who will be listened to with respect 
and who will get what he wantt; for India, because he will put the case fllr 
I ndiA liS a representative of the people of Inrtia and not all a representative of the 
Government of India. I have no hesitat.ion in saying that if it is necessary 
Mahatma Gandhi himself ~  go. Then there is Pandit Jawaharlal Nehru 
who also can go. I will not mention more names but there are 80 many other 
eminent Indians who can go and whose names are known to every one in this 
House. I feel that if they go our case will be listened to and we will not only 
be sympathetically listened to but we will get all the food that we so badly need. 
In regard to-that why is France sending Blum? 'He is the most respected and 
revered statesman of France; they know that it is necessary for a man like that 
to go to aointernational council to have a hearing and to get what he wants for 
the country. If France ('an do that surely it is our duty-and Government them-
selves must realise it that it is their duty too-to see that non-official persons, 
Indians who have the, respect of the whole country and  represent the whole 
country should go and do something to relieve the whole situation. We will have-
all the schemes ready, we can think about what is going to happen ten years 
hence, how wonderful India will be ten years hence; but let us do something 
now, let Government do something at once to relieve the present very critical 
situation, and let us see that we are not again visited by that horrible tragedy· 
that visited Bengal, and, perhaps it is not so well known, Malabar also in 1942-
43. Mothers, fathers and children were dying in thousands and nobody cared. 
Government sits here calmly; it is u very comfortable House to sit in; we sit 
back and in the cold weather we have warmth and in the hot weather we have-
fans over our heads. But let them wake up and take a realistic view. I hope 
they will consider the whole thing before they take an official delegation again 
to England and America. They must realise ,that it is necessary to take a repre-
sentative of the people, some one who will be respected and who will be heard 
at any international council. 
Sir, I support my Honourable friend Mr. Masani's amoodment. 

Mr. President: Before we proceed further with the debate there is an 
amendment tabled by Sri Venkatasubba Reddiar. Will he just move it? 

Sri 2. Venkataaubba 2eddiar (South Arcot cum Chingleput: Non-Muham-
madan Rural): Sir, I do not propose to move the ameudment but I shall spenk 
on the resolution. 

111'. 2. O. Morris (Madras: European): Mr. President, Sir, I do not intend 
to take up the valuable time of the House in a repetition of the criticisms direct-
ed at the Food Department, although, Sir, I agree with much that has been said 
by my friends in the House; and it is a mnttet of !:urprise to me that the situa-
tion was not foreseen. 
There seems to be something radically wrong with the machinery as between 

the Central and the Provincial Governments; and presumably also' between the 
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Provincial Governments and their District Officials that a possible faod scarcity 
·of this magnitude was not anticipated earlier. Surely the fact that the Provinces 
were coming to the end of their reserves should alone have been a warning to the 
Central Government. Are we to believe that the Central Government were un-
aware of this position-that the reserve food stocks were fast running low? If 
this were so, then the description "placid, pat,hetic contentment" applied to the 
masses of India in the Montague Chelmsford Report would apply equally to the 
officials of the Cilntral Government Food Department. 

,Sir, I have had 32 years of agricultural experience in India as a proprietory 
planter in the north of the Coimbatore District and, in this period, I have become 
acquainted with most of the grain cultivators of the Kollegal Taluk. I can say 
.definitely that the common touch, the contact between the Government District 
Executives and the ryots, which formerly existed, has now deteriorated to such 
an extent that the r.vots no longer look to Government officials for any advice or 
-assistance in their problems, nor do they feel it incumbent on t~  to co-operate 
to the fullest extent in the matter of grain supplies. 

Sir, fonowing, the Famine Commission's recommendations Government 
-accepted "responsibility of providing enough food for all, sufficient in quantity, 
and of requisite quality". Has this been carried out? Unreliability of agricul-
tural statistics was admitted in Hl43 and now, three years later,' we have the 
Central !lovernment admitting that this is still the 'case: -a disturbing state of 
·affairs. Yet I would refer my Honourable friend the Food Member to his replies 
to my predecessor, Sir Frederick James, in this House on Friday 25th February 
1944. On that occasion the following replies were given: 

"(a) That the Food Department is reapouBible for informin\t . .the Secret&ry of State 
about all mattera connected with the 8ul'ply and diatribution of food throughout Iudia aDa, 
lhereiore, arising out of food shortage etc., etc. 

(b) That. .J.he H«?nourable Member was ~ of the importance of eusuring that t~  
'RI>cretary 0'-St&te 18 accurately and oonatantly mformed on 'these mattera. etc .• etc. 

(e) That statistical information of all kinds is collected from Provincial Governments: 
and tabulated departmentally by the Government of India; and that the Food Depar[meut 
sends a Weekly Report to the Secretary of State on the Food situation in India etc., etc." 

Sir; we are assured that grain prices will be kept down to a minimum, but 
'in parts of the Madras Presidency the control price of ragi has already risen by 
10-20 per cent. Deputy Collectors and Taluk officials appear to have been 
given insufficient powers to requisition stocks known to be held in ragi pits. 
-One Revenue Divisional Officer informed me that he was aware of ~t  of rag; 
hoarded in such pits in his area, but was not in a position to raid and seize these 
stocks. 

Sir, the Madras Government would do well to make more use of the &Taluk 
Agricultural Societies, to take the Societies, into their confidence. Among the 
members of these societies are the chief grain producers in each taluk and 'their 
co-operation will be attained if the Provincial Government pursues a frank and 
. open policy over tpe food question. 

'Taluk Agricultural Experimental centres should be set up and strains of 
millets giving increased yields should be introduced to the ryotR. The ryots are 
'a conservative class, but if they see plots giving a heavy yield in Government 
Agricultural Experimental Stations they will be quick to adopt them. 

The development of minor irrigation schemes, Sir, should be speeded up. In 
the taluk in which I reside exist· facilities for such projects, and these projects 
can be expedited by the use of the mass of mechanical equipment that must now 
'be available from ~  sources. 

Communications must be improved to enable grain to be acquired from the 
rich cultivated areas now not connected bv anv roads. For example, in the 
-hilly Rnd illnglp, RreRR of the Kollegal Rnd Gobichettipalayam taluks of Coim-
'hatore District, I doubt if I\ny of the amin now produced in the many unconnect-
ed cultivated enclosures CRn be acquired. 
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The Forest Department many years ago plalmed a system of road oonstruc-
tion in these parts, but this was later cancelled; and, although three foot traces 
were -cut, in wally cal:les these were never widened, the roads being subsequently 
abandoned. Had these roads been HOW in existence, Sir, Government would 
be able to aequire the surplus grain stoclts of these parts: stocks that are now 
smuggled over inter-dist·rict lind inter-province and State borders on pack 
animals by jungle paths .. 

Sir, in these areas large blocks of cultivation ha.ve been abandoned owing to 
annual depredations by elephants. A tlmall herd of elephants can wipe out in one 
niflhli the year's work of a flIDlily's grain plot. I recently received a. letter from a 
Forest Officer admitting serious damage by elephan'ts to t,he ragi crops in Lis 
division. For years, I have advocated assistance to the ryots in this connection. 
In the Mysore State cultivlitors whose field'S are subjected to devastating raids ~ 

elephants now receive assistance from Government in the protection of their 
crops; 8S has been the practice for years in parts of Africa and, prior to the war, 
in Burma. I urge that similar measures should be adopted in the Madras 
Presidency. 

Abandoned cultivable areas in these fertile taluks are now covered with 
scrub. and can only be brought back into cultivation this year by the employ-
ment of tractors and mechanical ploughs. I consider it is up to the Government 
to render such assistanee without charge to the ryota concerned. This is the 
time for urgent measures, and no time should be wasted over any question or 
argument as to whether the ryot should be asked to bear a proportion of the 
cost.. Let us get such areas back into cultivation without delay. 

I may be regarded, Sir, as taking a too parochial view of the subject, but I 
have quoted examples in areas known to me; and what applies to the CoimbatDre 
District holds good for other parts of the country. The measures I have suggest-
ed are minor measures. But in the situation we are now faced with no effort, 
however smwn, should be negh::cted to alleviate the acute food position. 

Sir, I wlderst.and that abcut 70 per cent. of the population of the Madras 
Presidency affected by grain rationing are food producers, and are likely to 
receive a ration of 1 lb. per head, the remaining 30 per cent. being regarded as 
non-producers and will receive less. Now, Sir, I must emphasise 
that this 30 pel' cent. include a. class known as heavy manual 
labour, a large proportion of whom work on plantations in all weathers; and the 
proposed distinction between the food grower, which presumably includes his 
food .producing agricultural labour, and the non-grower, is purely artificial and 
unreasonable. Under these proposals a labourer working for a food grower will 
receive a grain ration of 1 lb. but if he then works on a plantation, which very 
frequently occurs, he will get less, which is absurd. I submit, Sir, that nothing 
less than a ration of 11 to Ii Ibs. of grain per head is adequate for plantation 
labour, which carries out exhausting wOI'k for 1'0 months in the year. Non-· 
working adults should receive a ration of 18 ozs. per head; 6i oZS. for children 
under 12 years. 

The Governments of Travancore and Cochin recoHnised in 1944 that planta-
tion labour should receive Ii times the ordinary ration; and the rates I have 
just quoted were laid down and supplied. Sir, t must emphasise the grave con-
seguences of any reduction in these rations. Plantation labour in the Madras 
Presidency has hitherto received preferential treatment, based on the same 
scales as those adopted in Tra'Vancore aTld Cochin; and any decrease in the. food 
supply for plantation labour will have very seriolls repercussions on the industry. 
I trust, therefore, Sir, that. the Central Government will not fail to recommend 
to the Madras Government that plantation labour should continue to receive 
preferential treatment; and that food-stuffs will be made available for this 
purpose. 

We should ]ike, Sir, an early statement on the proposals to reduce rations; 
to what extent rations are likely to be reduced. 
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In conclusion, Sir, I should like to emphasise the neoessity for conoluding 

the Food Debate as soon as possible so that the recommendations of the House 
may be made clear to His Majesty's Government and to the Food Control at 
Washington. ' 
Sir Pherose Kharqat (Secretary, Agriculture Department): It has been 

mentioned by many speakers in the House that the statement of policy which 
was issued the other day refers only to plans, proposals and projects, but does 
not indicate the action taken. It is for that reason that I am getting up now in 
order to place the facts before the House as to what has been done and is being 
done in connection with the Grow More Food Campaign. 
As Mr. LawBOn pointed out, the first and most important prerequisite for 

increased production is an assurance of a remunerative price. This has now been 
acoepted by the Government. The next step that has to be taken is to arrange 
to provide the necessary facilities, goods and services whioh al'8 required by tb:e 
cultivators in order to increal>e their production. In pursuance of their detel'IlU-
nation to do this I may mention that the Government of India have given ~  
amounting to Rs. 4·94 crores, that is, nearly Rs. 5 crores and granta amounting 
to Rs. 4i crores supplemented by similar grants on a 50/50 basis by the pro-
vinces. It is estimated that when these works for which the grants have been 
given mature, it will result in an increase of something like 2 million tons of food 
in a year. Let me go into a little more detail about these grants. 

[At this stage Mr. President vacated the Chair which was then occupied by 
Mr. K. C. Neogy (one of the Panel of Chairmen)]. 
The greatest need of the country is in respect of water, an assured supply of 

water is necessary to safeguard against famine. Accordingly the Central Gov-
ernment have given loans amounting to Rs. 62 lakhs and grants of Rs. 145 lakhs 
for emergency and minor irrigation works. These grants provide for the. con-
struction of 84,500 wells, 4,500 tanks, 7,700 other minor works, in addition to 
repairs to 4,600 wells and 2,000 old tanks. It is expected that when these works 
are completed they will add something like 700,000 tons of foodgrains per year 
to the annual production. 

Then, Sir, -grants have been given for land development, anti-erosion works 
and land reclamation. The loans amount to Rs. 48 lakhs and the grants to 
Rs. 561 lakhs. They cover an acreage of more than one and a half million aores, 
mostly in the Bombay Presidency, and they are expected to produce 200,000 
tons of extra food a year. 

A reference has been made to manures and fertilizers, and we have been 
asked as to what has been done and what types of manures are being en-
couraged. Some years ago the Imperial Council of Agricultural Research 
financed a scheme for working out a suitable method of composting town refuse. 
That scheme WllB successful and what is oalled the Hot FermEftltation ProceB8 was 
discovered. Then men were obtained from the provinces, one from each pro-
vince, and they were trained in this new method. They went back to their 
provinces and trained other men in the application of this new method. That 
method is now being adopted in a number of large towns and we have already 
distributed something like 330,000 tons of that. type of town refuse compost. 
The task has not been without difficulty. We came up against all kinds of 
troubles. In the first place some Municipalities did not like to spend money'"on 
this type of· work: Then when the compost had been made certain people 
refused to take it. In certain  other caseR people were prepared to take it but 
t,hey had not the necessary transport, so we have gone further and arranged for 
the necessBry transport, and the necessary demonstrations, and now we have 
succeeded in getting these used on a large scale near towns. 

Then there is manure available from oil cakes. These have been tiaken under 
control and are distributed either for cattle feed Or as manure, and the amount 
so distributed is 262,000 tons. 
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Then there is the question of chemical fertilizers. About 16 years ago not. a 
single ton was used in this country. Thanks to the efforts of Imper181 

8 p... Chemicals just before the war we were using something like 100,000 
tons. More could not be used because the prices of foodgrains were 80 low that 
it was entirely uneconomic to use fertilizers for the purpose. But ever since 
prioes have gone up, we have tried to obtain fertilizers. The cultivators are only 
too willing to use them but our difficulty has been that we could not ~t them. 
Last year with great difficultr we were able to secure 70,000 tons, but I am glad 
to be -able to say that for this year, that is, for the year 1945-46, we have been 
allocated 154,000 tons. But let me make it clear that it is not enough merely 
to obtain these fertilizers or to distribute these fertilizers. The work has to be 
done with care, because if these fertilizers are used in too large a quantity or_ 
without ~ t  mixture with lime or organic manure, they may do more harm 
than good, and therefore it is necessary to arrange that when these fertilizers 
are distributed, the cultivators should at the same time be taught how to use 
them, when to use them and where to use them. So that work has to be tackled 
at the same time. • 
Next, I come to the question of seed. Fol the multiplication and distribu. 

tion of improved seed, loans have been given \;0 the extent of Rs. 258 Iakhs, that 
is, 2t crores, a.nd grants of Rs. 87 lakhs. These are expected to produce 700,000 
tons of extra foodgrains per year. A question was asked the other day as to 
what area at present is under improved varieties. We have not got the exact 
figures but for one province we know what the result is. The Director of Agri-
(lulture, M&dr:!c, has informed me that in respect of rice one-third of their acre-
age is already under improved varieties and by next year he expects that two-
t~  of the acreage will be under improved varieties. Possibly in other pro-
vinces the progress is not so satisfactory but considerable progress is being ana 
has been made in this direction. 

A reference has been made to tractors. The position, Sir, is very unfortun-
ate. In 1944, Or was it in 1943, we had asked for 88 tractors. We have only 
just received those 88, and we have received the tractors without ploughs so 
that we are not able to use them. In 1945 we asked for 1,700 odd tractors: not 
one of them has been ~  so far. Naturally the work is held up. Ultimate-
ly we have sent our Agricultural Produotion Adviser to the United States and 
to the United Kingdom and he has no'Y secured promises of about 800 to 900 
tractors which we hope to get before the close of the year. 

BJt ••• V. GId&Il: Meanwhile famine has come. 

Iir PhllOl:l lDIAregat: Yes, it has. 

Another direction in which work has been taken up is the conversion of the 
acreage under cotton to food crops. The acreage under cotton in the period just 
before the ~  was 24 million acres. Last year it had dropped to 15 million 
acres,. That is, there has been a decrease of 9 million acres under cotton;' which 
has gone over to food crops. 

NbW, Sir, my friend Sir Cowasjee Jehangir said the other day that our 
stati8tics are -not reliable. I admit that the figures in respect'" of Bengal and the 
permanently settled areas are distinctly unreliable. But in the temporarily 
settled areas I make bold to say that oUl'acreage figures are the best in the 
world. There is no country in the world which has got more accurate statistice 
of acreage than we have in our temporarily settled areas and the cotton area to 
which reference has been made is all in the temporarily settled areas. So there 
can be no mistake about this particular figure that I have mentioned. 

As regards the permanently settled areas we have encouraged Orissa to 
adopt the system that has been prevailing elsewhere and we have given them 
nearly six lakhs of rupees for the purpose. Behar has also decided to introduce 
the same system for collecting their acreage statistics. The only province that 
is still lagging behind is Bengal. 

Then as regards yield statistics I must admit that our figures are unreliahle. 
In order to ascertain more correct statistics we have spent something like I) lakhs 
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in order to ~ a sy.stem of ascertaining correct yields by the random sampling 
~ t . y" e trIed thIS out last :vear or the year before last in one province, that 
18 the Punjab, and we found that the two figures, that is the official figures and 
the figures arrived at by the new method differed by 3 per cent. Last year'we 
found that our figures were 7 per cent. above the Punjab figures but 15 per Jent. 
below those of the United Provinces showing that the U. P. have been over-
estimating their yields. The system has now been accepted by all these pro-
vinces and it will be introduced as an ordinary routine measure before long. 

Now, Sir" whatever defecis there may be in our figures of yield, there cQn be 
no doubt that from. t~  increased ~  our yields must have increased by at 
least Ii to two mIlhon tons durmg the past two years. The question will 
naturally be asked: "Where is it?". The answer, Sir, is obvious. n has been 
eaten. Let us not forget that in these three years while we have been increasing 
the production the population has also increased by something' .like 15 million 
people. They have been fed and from where were they fed except from this 
increased production? There is another item. In many parts of the country 
people have been living on starvatfon ~. Possibly some of them, particularly 
in the Eastem regions have been eating a little more instead of living on gram 
and barley water as they used to do. They have been eating a little grllin. 
Is that to be grudged to them? Why should they not eat these? And so 8S 
all our increased production has gone to feed the people, I do not think that any 
complaint call be made on that score. 

The Honourable the Leader of the Opposition referred the other day to what 
has been achieved in the United Kingdom. Their achievements are ~ t  

they are wonderful. But let it not he forgotten that when they started only 11 
per cent. of the area of the country was under cultivation. They have within 
four years increased it to 20 per cent. But where did we start? Our cultiva-
tors were already cultivating 86 per cent. of the land and they have increas3d 
it to 39 per cent. This, Sir, is not an achie'\"ement of which our cultivators 
need be ashamed. I do not mean to say, for one moment, that we have done 
all that we should have done. We have to do ten-fold of what we have Illready 
achieved. 

An Haaourable Member: A hundred-fold. 

Sir Pherose Kha.reeJla\: May be 0. hundred-fold. I am not prepared to 
argue on that but at least we have to do a great deal more than what we have 
done. That is the long tenn policy which we will have to attend to. 
But let me divert for one moment to the present situation. It is true-we 

are faced by famine. It may be that the peril may be averted in various waya. 
We have already suggested to the provinces concerned various measures which 
they can and should adopt as palliatives. They cannot prevent hardship but 
something can be done. These measures include items such as t.he growing of 
catch crops. There are certain small millets which mature within three months. 
They may not be very palatable hut at least they will stave off hunger and starva-
tion. "'e have suggested thnt l.-utcha wells shou!d he a\lg and ~t potatoes 
and other tuberous crops should he grown, so that the people may have at least 
something to eat. The same wells can be used for the growing of vegetablelJ. 
Vegetables produce sometimes ten tunes as much' 88 cere8ls. Though thAY 
cannot entirely replace them, to 1\ certain extent they will meet the situation. 
We have also addressed the military Huthorities in connection with the vegetable 
schemes that they have been rUlloing for the past few years for supply to the 
military and we have asked that these schemes should be continued so that they 
may be useful for feeding the civil population. 

I may divert for one moment to refer to the question of vegetable seeds. 
When the war started, every ounce of seed of what are called the European types 
of vegetables was imported into this country. Duripg tbe war we found that we 
could not get those imports and we have built up this industry in three short 
yearBin Kashmir and in Quetta with the result that-today we are in a position 
to supply the needs of the whole of India. Not only that we are in a position 
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to export our vegetable seeds to other countries. The quality certainly needs 
to be improved and that is being attended to. But the achievement is oneo! 
which we can well be proud. 

Then I come to the question of fruits. Quick-growing fruits have not escaped 
our attention. Provinces have been urged to go in for bananas, pineapples,. 
papaylls and fruits of that kind. We have given grants to provinces for the-
purpose, and we expect that 11,000 more acres will be put under this type oE 
foodcrops, producing something like 100,000 tons of extra fruit per year. 
A great deal has been said about fish; and here I would like to place before· 

the House the difficulties that we have encountered. I too had thought in the 
beginning when we started, that all we had to do was ~ go to the sea or to the 
rivers and to catch the ~t  were just waiting there to be caught and 
brought. in. We approached the fishermen; they turned round on us and said 
"Where are the boats?" >So we had to start building boats, for them. Having 
got the boats, they said "Where are the nets?" We IHlked: "Cannot you 
make the nets?" Then they said .. Gi ve us twine" and so we went to tha· 
mills and got them to make the type of twine that was required and supplied' 
,them. Then they said "We want hooks" and so we had hooks made in the· 
country. They were used exactly for one day and the fishermen came back 
and said "Your hooks are no use to us: they just give way under the strain." 
So we had to arrange for hooks to be imported. I am just mentioning all this 
to show that things in actual working are not so easy at' they seem to be before 
you actually start working. Nevertheless we have made some progress in thif> 
direction, and my information is that, particularly in connection with fish frOllL 
inland wuters, we are .hoping to get in the course of the next year something 
like 45,000 tons of extra fish. In respect of marine fisheries. the position is fJ 
little more difficult. We are already getting a large quantity of fish; but aq 
some of you might have read in the papers the other day, fish had to be thrown 
back into the sea because of diffioulties of transport, on account of lack of ice; 
arrangements are being made to overcome these difficulties. We have arranged 
to take over a certain number of ice factories and cold stores. In course of 
time that difficulty will be solved. but in the meantime all we have to fall back 
lIpon is the crude old system of drying and salting. That certainly needs to ba 
improved; but in the meantime the position is that we catch the fish; we dry 
and salt it and then we export it to other countries because the people in this 
country do not like and will not normally eat that type of fish. 

One of our greatest difficulties in all our work has been the lack of trained 
staff. It is not enough merely to appoint staff; the staff must be fully and 
properly trained. If they are to guide the agriculturist, they must have the 
knowledge and be able to give the necessary guidance. Most of the provinces 
have arranged fOT the training of their subordinate staff, perhaps not in adequate 
numbers; but to' a very large extent that is being done. Our difficulty is to 
find men who will give the training, special men who will occupy the key 
posts and arrange for all this work. That is where we-are most lacking. We 
have tried to get experts and specialists from abroad-from the Fnited Kingdom 
and the United States of America-but withoutauy success whatever; and now 
we have had to fall baok on the expedient of selecting our own men and sending 
them abroad fOT training. This certainly means that our present working jq 

held up and we sufier in the present; but we have to think of the futurE' and in 
the interests of the future we have decided to take this course and send oul' 
men away for six months to a year for tra.ining _ so that when they come back 
we may be nble to proceed forward with our plans for betterment .  .  .  .  ,  _ 

Dr. Sir Zla Uddin Ahmad (United Provinces Southern Division: Muham-
madan Rural): May T Hsk in this connection one question? I understand they 
have seleeted or invite!l applications for scholarships for agriculture? 

Sir Pherou Ithareg&t: Yes; we have invited applications for agriculture: 
last year we sent one hundred students for agricultural training. . This year also 
we propose to send between 75 to 100 extra students. 
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Now, -as regards the long term plan, the first requisite to my mind is to 

make the necessary surveys. I know that the word • surveys , is anathema to 
many people; but you cannot have planning without surveys. Until you make a 
~  of the area you cannot know what is needed and where it is needed. It 
IS essential to carr;-;: out these preliminary inquiries and find out what has got 
to be done, where It has got to be done. Once that is done, we will be in a 
better position to get on with our plans and make progress with all our develop-
ment schemes. 

I have .not the slightest ~ .t~t  in saying ~t I said more than a yea.r 
-ago, that If the necessary faellItles goods and servIces are made available to 
the agriculturists of India, they will produce more than enough food tha.n j" 
required for the present population: they will produce ,enough food to keep 60 
per cent. more than the existing population at the recognised ~  rates 
laid down by nutrition workers. But the agriculturist must be given the 
necessary assistance. He must be provided ~  the requisite facilities in 
the shape of water or drainage or anti-erosion works where they are required. 
He must be 'given the necessary goods in the shape of manure and seed and 
implements. He must be given the necessary services, expert and technic!!l 
-guidance as to what is to do and how he has to do it. 

Kaulan& Zalar AU KhaD (East Central Punjab: Muhammadan): Have you 
-given him all these things? 

.SIr PhelOJle JDaaregat: Weare trying our best to give him all these things; 
and as soon 8S we can arrang'e we will give them more than what we have done. 
I have already mentioned what has been done in the past few years ,and we 
propose to do a great deal more as soon as we possibly can. 

In making this statement that we shall provide all the food that is required, 
perhaps I should make one exception. and that is in connection with milk. 
That we cannot do in the short term period. 'It is a long term problem becautJe 
cattle take such a long time to mature: it may mean to a certain extent we can 
mcrease the milk production by 80 per cent. or 40 per cent.; but we cannot 
increase it straightaway by 800 per cent., which is our requirement. That 
will be a 2O-year business, when we have evolved by careful selection a beUer 
breed of animals, which will produce two 01' three times' the milk of the present 
-animals. 

Before I conclude, I would like to repeat one point. and that is, that the 
'key stone of our whole policy depends on the assurance of a remunerative price 
for the cultivator. It is on this that the whole of our foundation for future 
development is made and provided the necessary facilities, the goods and the 
1!ervices, are made available and we work hand in hand with a view to help the 
agriCUlturists, I have no doubt whatever that we will be able' to achieve great. 
Tesults in the future. . 
1Ir. Kultammad :Rauma:a. (Patna and Chota Nagpur cum Orissa ~

madan): Mr. Chairman. Sir, the debate on the food situation has become u 
permanent feature of this House during the last few years but the tragedy is 
that in spite of all that is said and done by the Government officials, no satis-
factory situation ever existed and all the Members in the House. including 
perhaps Honourable Sir J. P. Srivastava himself, do feel that conditions are 
not as satisfactory as they ought to be. That is the most unfortunate feature 
of it. The reasons may be many. it may be due to failure of the monsoon 
'8Ometimes; it may be due to some other factors but the resultiR that we are 
:always in a position which cannot be considered to be satisfactory by any 
<>ne in the country. 

The Secretary in charge of the Food Department has made a speech explain-
ing the various aspects of this question. He has begun with a basic plan and 
be has tried to teU us the difficulties of being able to put in practice the basic 
plan. The main difficulty he has stressed is that of procuring real statistics of 
the agricultural produce in this country but he has not referred to the damages 
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find 10Hs during the .storage of the procured food grains by the Department. Not 
a word hus been uttered about it by the Government spokesman. I know that 
in many parts! including Calcutta lind Patnu ~  of bags of wheat flour 
were thrown out and many more bags were given awaywy way of ratiol'ls 
although it was not fit for human consutn.ption. He should llave said something 
about it bllt he did not mention anything as the report Fwilf expose them 
thoroughly. 

As regards statistics, his remarks only show the bankruptcy of tile t ~ 

Government administration. The Secretary says they have not got t t ~t  

for provinces which are permanently settled areas such as Bengal, Bihar arid 
Orissa. I am closely acquainted with all these three provinces. They have 
got n village note in every province prepared during the survey admini.;trotion, 
This is subject to revision every ten years. What has happened to those Provin· 
oial Governments? Why do they not give the average produce estimate in those-
areas? (An Honourable Member on the Government Benches: "They are 
out of datfl".) They may be out of date but you cannot say that no statil>tic!l 
are available. Strictly speaking, even if you procure the statistics this year, 
they will not be reliable next year .. 

Then, Sir. there are other areas which are not permanently settled are98 
like the U. P., the Punjab. You must have got up-to.date reports about the 
production in those paris as they are prepared by the Patwari every two or 
three years and th0l2.e reports should have been available as they fonn the basis 
of the taxation on land in those provinces. To say that no report whatever is 
available is a thing which no reasonable person can accept. 

The Food Secretary has referred to the monopoly scheme which he no'w 
proposes to introduce in my province of Bihar. I do n()t..Jmow how it has 
worked in the other provinces but the danger is that t ~ will do it in the 
same bureaucratic fashion as they have been used to do all these years. They 
have not been able to get the co-operation or the support of the leaders of 
public opinion, because they have a knack of doing everything in the bureaucratic 
fashion which turns everything into jl.-tyranny and does not benefit the people. ' 
If you want to work the procurement plan in the three provinces' in which you 
have included Bihar, you must try to have the support of the non·oftt:!ial se\!-
tions whose support and whose advice would take away the tyranny of officialdom 
and bureaucracy which you have been used to. If you give the procurement 
and the monopoly to be arranged by the police, the police only know the methods 
to which they have been trained for. That is the only thing which has got to I 
be borne in mind when this is brought into existence in my province of Bihar .. 
About the Grow More Food campaign the Honourable Secretary was not 

very clear in giving the details to this House in his speech. The last speaker 
Sir Phiroze Kharegat gave a more real picture of the whole arrangemertt. 
Figures have been quoted of the subsidies, contributions and loans amounting to 
nearly 4 crores of Tupees for this purpose. The position is tbat for securing 
t ~ 4 crores a like amount must have been spent by the landowners in giving 
away bribes to the officials who were responsible for sanctioning and distributing 
this money. In Bibar if one applied for an irrigation scheme of Rs; 10,000, 
half the amount would have to be given to the overseer and the other officials 
who are responsible for sanctioning the money. 
The Honourable Sir Jwala Prasad Srivastava (Food Member): You should 

have reported the matter. 
Mr. lIuhammad Nauman: I know that many of the landholders did it. 1 

know we cannot help it. I am now reporting it to the public throuqh this 
House. Although the amount provided, na?Iely, 4. crores is a meagre ~ t. 
compared with what is needed, the scheme I~ ~ t  a good one ~ It. wo?ld 
have given some relief but for the mal-admlDlstrabon and the mal·dlstributlon 
of the whole fund at the hands of these small officials; this has been of not 
much use. Supposing I apply for an irrigation scheme of Jts. 10,000, if I do 
not bribe the overseer and' the officials concerned they will say that the scheme 
was not good enough and they will say 'Rupees one thousand will serve the 

o 



384 LEGISLATIVE ASSEMBLY [lST FEll. 1946 

[Mr. ;Muhammad Nauman] 
purpose.' For securing a sUDsidy of Rs. 5,000 from Government you bave to _ 
spend 2,500 in the way of bribes. I do not propose that the whole amount 
ehould be provided by the Government as Babu Ram Narayan Singh said, and 
.I am prepared to say that half the money should be subscribed by the lunu-
holdeN or tenure holders who will hll"Ve a permanent advantage of the produce 
but at the same time every e1l0rt should be made to see that this IS done in a 
way in which a responsible government would do it. That is the only thing 
which I want to impress on the ,Government. Your intention may be good onu 

~ t for a few officials, the way in which this hRs been done is such that 
people have not baen able to take full advantage of the facilities. I trust t}1at 
~  Government will seriously consider this position and eliminate corrupt 
practices from this department. 

Now, I would like to say a few words about the manures and their distri-
bution. This should be done through an organisation of t ~ tenure holders 
and landlor<Is in every province, otherwise the whole position is reduced to this. 
,A certain particular individual is able to get a recommendation from the Sub-
Inspector of Police or some such other person that he may be  sUllplied with 
manures although his may be a very small holding. In some cuses llilmure 
was sold in the hlack market, which was very unfortunate, but these things 
cannot be avoided unless you have the co-operation of the people who me 
engaged in these vocations of life. An organisation of these people would be 
the best channel through 'whom you have to distribute manure in India, 

Then, with regard to price control. The Honourable Secretary hus said thut 
he is trying to keep· price control over all major food grains. Later 011, he 
said that this was not possible about rice because prices of rice varied in 
different areas so I!luch that it was not possible to fix it, on an All-India price 
basis. The point is whether there has been a real controlled rate lit which 
these stocks have been sold. I know that in all those areas where the COll-
trolled rate happened to be about Rs. 11 or Rs. 12 the rice has he en sold u t 
Rs. 16 or Rs. 17 in the open market. As I said earlier, what you get through 
rations is not sometimes fit for nonnal consumption of human beingR. How 
they ate procured-either through contractors or through Government ngellc,Y-
has not been clearly elucidated by the Secretary of the Department. What 1 
want to impress is that some scheme should be brought in to sce that the 
food grainS is examined before it is to be rationed. If the procurement schenl(' 
is to be put on more Rolid lines, it is equally necessary that efforts should be 
made to see thuL lIobodv sel!s in the black market those cOllllllorlities which 
have been controlled and for whieh statutory prices have been fixed. The 
trouble is of neighbouring markets in villages, Patna is a town where ;you have 
got rationing and there at certain rates rice is available. It may be Rs. 12 
or Rs. 13 per maund. But if you just go ten miles away fr011l Putna where 
there is no rationing and where there is only paper control, in thoRe villages 
rice is being sold sometimeR at Rs. 16 or Rs. 18 per maund. No attempt hilS 
been made to see that people do not indulge in that sort of black ml1rketing. 
The Honournble Secretary has said that the tenants are not giving Ollt the 
entire stock in the market because of the high prices. They have realised in 
last 3 years and they have better holding capacity today than theJ: had in 
the pre-W8l" days and that may ~ true. 

. Another nspect of the matter that I wish to impress upon him is thill. 
Government has to buy at certain statutory rates, but the farmer or the tenant 
cao. sell his produCe at his own rate at a place which is teq miles from that 
particular l''ltioned area and it may be Rs. 3 or Rs. 4 more than what is being 
paid by th,' Government. Un!ess Government finds out a scheme through the 
'monopoly n111,11!\Se system by which every tenant is left out only ,with that 
much grai'i "hICh is I '~  for his sfled purposes and for his, family con-
. ...mption, this kind of black-marketing cannot be stopped. And I would like 
t() impress upon the Food Member and the Secretary that they should try to 
~ oilt a scheme on theN liDM. When from a particular town where the 
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rationing schome is being ca1'l'ied on the pricelil do not soar up to anything like 
what I have mentioned, then the farmers would have to Bell to the Govern-
ment for rationing purposes. ,That has been my experience in the districts 
of Patna and Gaya. and in the vi!lages near Calcutta as well. That is one fact 
which ha.s got to be very seriously considered. I need not dwell more on the 
question of the Government depots because unless effort is made to improve 
the condition of those depots and keep food grains in a condition where it 
will be possible for Government to keep foodgrains in fit condition, then it 
means that the rationing scheme, instead of doing any good to the cOlUltry, 
will be ultimately hannful to the people's health because you wi!l be compelling 
a man to eat a deteriorated at,uff which is not fit for human consumption. 
Kal Bahadur Devendra I!oban 't~  (Nominated" Non-Official): 

Mr. President, with your permission, Sir, I begin by saying that I am quite 
new to this House. From what I have seen of the working of the House 
during the few days that I have been here, I feel, Sir, that we, the Members 
of the House, have probably got into a habit of condemning or censuring the 
Government for anything that is said or uttered by the Government. Sir, I 
am tempted to go further and soy that we, the Members of this House, 
probably view with suspicion and distrust anything that is done or undertaken 
by the Government for running the administration. I may submit, Sir, that 
if we proceed in our deliberations with this spirit behind us, our decisions 
might not be as fair and as reasonable as they should De. May I, therefore, 
request my Honourab!e friends through you, Sir, to avoid censure motions as 
far as practicable and thereby create a friendly atmosphere wherein we may 
meet and discuss in a spirit of cordiality and arrive at decisions which will 
really benefit the people at large. 

Sri Venkatuubba Reddll.r: I rise on a point of order, Sir. Is the Honour-
able Member talking on food? 

Ill. Ohalrmll1: The Honourable Member it; making a maiden speech and I 
am awaiting to see whether he makes himself relevant to the motion. 

Bal Bahadur DneDdra JlOhIIl ~ . .  I am coming to the point, 
Sir, and say that the amendment moved by lhe Hon'ble Dr. Sir Zia Uddin 
Ahmed for the abolition of the Department of Food is not ot ,,11 reasonable. I 
find no grounds for accepting this amendment especially in view of the dismal 
picture of the food situation that has been given by some of the HonGurable 
Members of this House. The urgency of the Food Department is all the 
greater at the present moment, but, Sir, not in thtashape or in the form in 
which it exists now? I believe, Sir, that this department should be reorga-
nised and worked ont in a way which may well suit the needs of the people 
for whom the department is intended. I agree with my Honourable friend Sir 
7.ia Uddin when he says that there are corruptions and malpractices in the 
department. I have no idea of the working at the top but I know some 
officers at the bottom as I hail from a rural area. These officers at the bottom 
at'e out in villages not to serve but to rob the vil!agers of the small they have. 
n the department wants to be useful to the people, the o6icera at. the top 
must see that officers at the bottom are honest and sincere. These officers 
at the bottom should also be impressed that they are the servants and not the 
masters of the public who are their paymasters, and that they should behave 
towards the public with civility and courtesy and with every desire to help 
J'ather than to obstruct. Sir, the necessity for cultivating such an attitude 
should fonn part of a training course specially for those whose duties are likely 
to bring them into daily contact with the public. 
Then again, Sir, I 'feel that the controlled prices of foodstuff!\. now pre-

yailing in the ~ t  are not such as to be within the ~  reach of the 
majority of the population. We may remember that even durUlg pre-war days 
when the market ~  normal many of our people had to go without a square 
meal although the price of rice used to vary between Re. 8 and Rs. 4: per 
mauncl. I would therefore submit, Sir, that our first duty should be to deville' 

o i 
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ways and ,means by which we can reduce the prices of common foodstuffK 
such 8S rice, wheat, pulses. etc.. and that. I think. we can do· by giving 
subsidies to t ~ ~  of food which will make the Grow More Ji'ood campaign 
a real and a hvmg thmg. I Qm confident. Sir. that this granting of subsidies 
to the growers of food is the only eRective means by which we c&n easily 

~  the prices of foodstuffs without causing any hardships to the growers of 
food. 
With these words, Sir, I oppose the amendment of the Honourable Dr. Sir 

Zia Uddin Ahmed for abolition of the Food Department. 

Sri •. VeDkatuubba-B.eddiar: Sir, only the other day the War Secretary 
was telling us that India had emerged glorious from the war and the Leader 
of the House has been telling us that India has obtained a very great sta.tus. 
In the debate on the Bretton Woods Conferenoe the F"mance Member said that 
India has attained a status that Russia did not want and that she had occupied 
a place and the right to appoint one of the five temporary executive directors 
on that body in the Fund and the International bank. But of what use is 
all this if we are not able to get what we want in order to live in this country 
and feed ourselves, if we are not able to get food from places where all the8& 
are being done, where the U.N.O. is going to function, where one of our 
Honourable Members there, is said to occupy u position in the social and 
economic society of the U. N. {). ? If in these institutions the position held 
by India is what she is alleged to have and sWI Sir Robert Hutchings had to 
return from there without getting anything for which he went, all these posi-
tions  are not going to get us anything. I am doubtful whether the deputation 
which will go soon will be able to get anything for us. The question is that 
immediately and within a few weeks we must tackle this problem of food. 
The urgency of the problem is not. rea!ised seriously by Government. When 
all the Governments which were fighting during the war all these years were 
able to save their people from death and starvation this Government never 
cared. either in the pre-war days or in the days when war was coming on in 
this country, that the people should be fed and saved from the ravages of star-
vation. People died from starvation only in this country in the progress of 
war and after the war has stoppep people are going to die also. 'l'his Gov-
ernment is not in a position to prevent it. 
Much has been said as to what should be dono with rd.l'euee to the food 

position in this country. India has alwa.ys been a. deficit country in food. 
It has always been ~ . Even in the pre-war days the authorities snid 
that more than 75 per cent. of our population was not getting even one square 
meal a day; the people were always starving. and only a. small percentage of 
the population was able to get a full meal. But did Government. either before 
the war or after it started. think of providing sufficient foodstuffs that would 
be needed for the people of this country? When this country was entangled 
into the war they knew that all imports from outside would stop Rnd this 
country would not have the means of feeding itself. All this Government knew 
but they were not able to act. Other Governments which were actuaHy in· the 
war had planned in advance and they had planned wisely. The leader of our 
party has told us how England had made preparations for feeding its people 
and how the people there have been well fed even during the waf. I ask the 
Secretary of the Food Department whether he has made any inquiries of the 
buffer stocks which Britain has today. She is also competing with other 
nations in making demands on the Food Board. I should like to know if the-
Secretary of the Food Department has mnde any inquiries as to the amount 
of buffer stock in foodgrains and food artic!es which England has. It is a 
sorry' tale. The statement was made by the Secretary the other day that they 
were not able to get lakhs of tons for India. . 
I now come to the southern part of India. So far as Madras is. concerned 

it is. always a dE-ficit province. This year with regard to certain districts. 
"l'anjore and the southern part of Madras, Godavari and Kistna districts in 
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the Northern parts of Mamas which are all delta districts and said to be the 
granaries of southern India, the Tanjore district has suffered because there 
were no rains and sufficient water could not be supplied from Mettur dam, 
and the northern districts of Kistna and Godavari were affected in the middle 
of October by very serious cyclone and rains. The cr9plf which were on the 
land have ?een affected. Instead of being surplus districts they, now them-
selvea reqUlre food to be sent from other districts. The other districts in that 
presidency are rain-fed; they are all deficit. But somehow or other some dis-
tricts which ought to have been classified as deficit have by a miscalculation 
~  classed as surplus districts. 'rhe district from which I happen to come, 
VI •. , South Arcot, is a deficit district. Of the eight talukas in that district 
only one. is ~ b! a regular irrigation system and it is more or less part of 
the TanJore dIstrict. These taluks are all rain-fed; they depend mainly on 
rains. The wet area in each taluq is very small compared to the entire area 
of the district, and paddy could not be raised with confidence or with success 
on dry lands with no facilities for irrigation. 

(Some Honourable Members were talkiug between themselves.) 

lIIr. Oh&irm&ll: Order, order . 

. Srl B.. Vea.ka.taaubba Reddiar: Sir, my district has been classified as surplus 
It is a misnomer. it has always been 8. deficit area. -Rice from some other 
parts comes in to the market, but it is a deficit district. 
So far as the present position is concerned, we have been receiving telegrams 

and letters from southern-most parts of our Presidency. The other day one 
of oW' co-members has received a telegram from his place Srivaikuntam. It 
runs as follows: 
"Whole· of Trichendur taluq many village. Srivikunt&m t&luq 8tarving cue8 of few 

deaths reported present one-fourth ration 8top even that will be unavailable next week 
81tuat.iOIl worsening emergent relief needed." 

There is another telegram which reads thus: 
"Many 8tarve on four'th ration only allowed lOme go even wi!.hout !.hat." 

Telegrams and letters to that effect have been pouring in from the Ceded 
districts, Chittoor· district, and Cuddappa district. Grain. is not available. 
What is available has been taken away by the department under this intensive 
system of procuring during the last three or four months, and people in the 
villages are starving. People who grow the crops are starving because crops 
have failed and they are not able to live on what they have now harvesood. .  . 

(It being Four of the Clock.) 

1Ir. OhaJrman: Order, order. The Honourable Member may perhaps resume 
his speech on the next day when the motion comes on. The House will noW 
take up the adjournment motion. 

MOTION FOR ADJOURNMENT 

INDIA'S QUOTA OF REPARATIONS FROKOEIDIANY AND JAPAN 

Sri •• An&Ilthasayan&m Ayyangar (Madras Ceded Districts and Chittoor: 
Non-Muhammadan Rurl!ol): Sir, I move: 
"'I'bat the AlBembly do now adjourn." 

I want to discuss a matter of definite urgent publfc importance, namely, 
the quantum of reparations legitimately due from Germany and Japan to India, 
and the failure of the Government of India to get the proper quota by consent-
ing to a very low figure. Ollt of all proportion to its sacrifices. 

-Sir at the outset I would like to make it quite clear to this House and 
to the' world at large that I do not want reparations from anybody personally, 
and my Party is wedded ~ this. principle that a ~ .  or a .country, who hag 
been forced much against lts wdl by some explOIter-and In Germany lind 
Japan. the Govemments were responsible, not the people who were draQ;ged 
into the war against their will-ought ~ t to be taxed. It is immoral. They 
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have already had retribution; their houses have been damaged; 
Uleir cities have been crushed; they ha,'e suffered as much a& 

any other ~ t  "I,hich has been ravaged by Hitler on one side and those 
persons who are responsible for the Government in Japan. I, therefore, do 
think personally that it is not at all right to claim any reparations from these' 
countries. They are as much in  need of reconstructions. Their buildings have 
been lost, their cities have been ravaged, their families have gone to ruin; 
they have to be rehabi!itated. But I find, Sir, unfortunately that is not the 
opinion that is shared by the so-called progressive nations in this world. 
Russia on the Eastern side has already taken a share for herself in Germany. 
The Eastern Zone has been alreapy swallowed. up. The other two portions 
have lieen divided between the two other great democracies in the world-
England and the United States. Now, I am the third or the fourth power 
which went 8S a tail and which suffered most. We were dragged. into the war 
although we had nothing to lose. God has placed India in such a position 
in the world that neIther Germany nor Japan could reach it so easily. The first 
onslaught was delivered on Poland. then Holland and Belgium and then 
England was threatened. President Roosevelt of the great democracy of the 
West--America-thought that England was its first line of defence and if 
England should be lost, America would be in danger. Therefore he went into 
the war. India has no ambitions in the world; no territory to lose; and is 
safely in the centre of the world and could not be reached by either German 
or Japan mechanizations. But India was dragged into the war and its'resources 
have been utilized to the full to bring the war to a victoriouR end. In the 
deserts of North Africa, the pure b!ood of India was shed. For a ~ time it 
was nof possible to say whether the Axis 'could be defeated at all. India was 
responsible for changing the situation, and the largest number of Viotoria 
CrosseR have been given to the persons who went from India. who shed their 
blood in the northern portion of the African continent. 

Srr, when I find that these three big powers are sharing all the spoils 
amongst t ~ . I am also trying to understand as to why I ~  not 
get & share -from the spoils. That jg my only justification and I would like 
that this House should now see whether the Indian Government and the Secre-
tary of State who is responsible for this administration have played their part 
at all weI!. Russia has taken away 50 per cent. of all that could be got from 
Germany; Barring what is necessary for the day to day administration in 
Germany and its current needs, the rest is being taken away either by Russia 
or by the United States of America, England, Frallce or any of the other coun-
tries. Out of all this 50 per cent. is taken by Uussia. It has kept the 
Eastern Zone and has also claimed 25 per cent. of all the capital goods that 
are availab!e, all the assets that are lying in any of the neutral countries and 
also products that may be surplus year after year until the year 1948. That 
is the arrangement. She was not even a party to a c!onferenec that was held 
at paris-I8 nations assembled and India was also represented-to divide what? 
not hundred per cent. out of which shares may be given to various parties 
that took part in this war or who suffered damage or shed. their blood. hut 
Russia kept aloof because it already swallowed up 50 per cent. of it-a major 
slice. The balance of 50 per cent. alone was divided amongst other COUll-

tries. In so dividing the United States of America got 28 per cent.. England 
got 28 per cent., France got 16 per cent.; and we got. 2 per cent. We are 
the 10th in the list, though we fought side by side with the United Kingdom 
aud the United States of America. We were second in the battlefield. but we 
are the ninth or tenth in the matter of reparation; our sacrifices are second 
in the world, our rewards have been thrown into the ~ . That if! 
the position which India has been shown. My Honourable friend, Sir AzizuI 
H"que, who has now come to reply to this debate, knows 8S little about thi.s 
Conference as I know. He did not go there. He never thought it was h18 
..duty. He thought it was his duty to gather all his force here, send men and 
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try to turn every mi!l for the production of war goods, but when the bigger 
powers were sharing the spoils this man kept mum. That is the way tha& 
man -behaves. It is to censure him. He deserves all the blame. Did he 
submit a memorandum of what is due to us? France claimed 20,000 million 
dollars as damages in volumes that ran into over a thousand pages. Was any 
memorandum submitted by India? 

The Honourable Dr. Sir K. AsiJ:ul Huque (Commerce Member): Certain!y I 
Sri K. Ananthuaya.nam A1YlIoDgar: Jo'or what? Just two loose sheets of 

puper clniming £60 million! Whereas France claimed 20,000 million dollars, 
the t;nited States 6,000 mil!ion dollars, the United Kingdom 98,000 million 
dollars, hut only £60 million claimed by India. He sent a Joint Secretary of 
his Department to the reparations conference. But the Secretary did not 'Jtay 
there long. He had to be called away. Another gentleman, Mr. B. K. Nehru 
had also been sent with the Joint Secretary. He also came away. One came 
away before starting the conference and the other man left before it closed .• 
This is the delegation which represented us at that conference. 

Let us see what that conference decided and on what basis. t ~ 

lloosen:lt suid thllt the basis of 'ca.lculation of reparations shall be in propor-
tion to the sacrifices. So far as India is concerned, the sacrifice has been oot 
of all proportion to her capacity to sacrifice. But this was not taken into 
account, though I find from the proceedings that Mr. Iyengar has done his 
best. 

The JlollOUl'able Dr. Sir II. Alilul Jluque: You said he -left before the 
Conference met. 

Sri •• Ananthlaayanam A1Y&DCar: At the initial stages he said a fe'" 
words. I urn grateful for that. But you are not even doing that much. He 
wanted to say that India had suffered more than was consistent with her capa-
city to sacrifice. India's annual income is only Rs. 64 per head whereas ill' 
the United States it is 1,500 and in the United Kingdom 1,000. Should we 
not assess our sacrifice at that? Before the war defence ~ t  was 44 
crores: during the war it rose to 350 crores a year. What about the sterling 
balances? They are hanging in the balance. Sterling balances are all debts. 
We have paid for all the expenditure that was incurred for war purposes in 
the United Ki!lgdom and in this country. The . assessment proceeded on three 
heads (1) the budgetary expenditure (2) sacrifice of men and (3) damage to 
property. So far as the budgetary expenditure is concerned, the amounts are 
manipulated by my friends on the other side while our men, women and chil-
dren starved-all that should have been taken into consideration. Every field 
of activity in the country was utilised for war purposes and every civilian 
spent 75 per cent. of his time doing work for the war. The other parties to 
the conference treated our man differently because his budget was small and 
the Secretary of State refused to co-operate. In the words of Mr. H. R. V. 
Iyengar (I am reading from the itate8man-not a very friendly paper ~  

India) : 
"Throughout the Conference the Indian Office kept out of it and if the delegation needed-

any inah'uctionl it got 'them straight from New Delhi." 

There, this New Delhi-we have already had an inkling of what it ~. . 

The Secretary of St~t  was there and he did not give any instructions. Poor 
Mr. Iyengar, even before he left he had to drift for himself ~  the other man 
drifted away. The correct amount that was spent by IndIa for the western 
war was not given before that Conference and on that basis it was not assessed. 
ApArt from any pecuniary conditions, sacrifice should have been the first cons!-
deration. Why should I fight this war? Why should I help the other coun-
tries to get ~ t of it and then be given tenth place? Marshal Petain said 
let U8 keep our children, women and men together. Our population has gone 
down. During this period let us increase our population. If I had been tG 
the conference I would have told him that it was enough that he got back 
his freedom and that he ought riot to ask for reparations. \You must pay any 
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~ for this freedom. Czecho-slovakla and the other countries have got back 

their freedom, Why should they have reparations also? 

Secondly. SO far as the assessment is concerned, they have not taken ~  
other things into account.. What was exactly drawn for defenoe expenditure 
we do not know. There tire the sterling ~  and the privations that we 
have undergone. So far as men ure concerned, it is said that on the battle-
field 9,000 people alone died. I am wondering how only 9,000 could have died 
out of :4 million raised without oonscription. How many were raised in the 
United Kingdom? There was no consoription here. For bread and butter our 
people sold themselves in this country. What a large. ~  of people h.llve 
sacrificed their lives? You say 9,000. In ~  3 million died from famme. 
Even then so far, as the death rate is concerned that figure is not quite 
correct. Poor, Mr. Iyengar, could not press his case. Otherwise he would 
bave lost his job. The third one was damage to property. 'true it is that the 
bomb did not directly fall on this ~ in many places but ~ has t ~ 
a heavier toll. My honourab!e lady friend spoke to you at'length m  a beautI-
ful speech and showed you that the whole country was in the throes of 
famine or pestilence. Has the atomic bomb dO,ne more harm than the ~  
due to starvation? Therefore this damage ought to have been taken mto 

~t. And ~  only 2 ~  cent. allowed for ~  It is t. ~  you are giving 
us capital goods. But they are such useless maohmery, machmery ~t ~  
in the United Kingdom or in the United States. ,I may have the High ~
missioner for India sitting -1n Council and allocating to us some of the old 
machinery. ' 
JIr. Chairman: Order, order. The Honourable Member has exhausted his 

t,ime. 

Sri •• ADanthaa&y&DaDl AYYlDg&r: I thought there was one minute more f 

JIr. OhairmaD: Order,  order. Motion moved: 
"That the Alsembly do DOW adjourn." 

'!'he Honourable Dr. Sir II. AslnJ. Huque: Sir, I was feeling some hesitatioD 
after the clear, demonstrative and devastating logic of my Honourable friend 
and his rigid adherance to exactitude and truth and 1 thought that I might wait 
till I heard others who are inexact and may not possess as much logic as is 
presented by my Honourable friend from that side I 
Sir, my friend in his adjournment motion did not abide by the rules and 

regulations of the House. He thought probably that this might be an occasion 
not only to censure the Government of India but Russia, President Roosevelt, 
the Secretary of State, almost everybody that he could think of. I come as a 
very small fry and I do not think I need cover all the ground that my Iriend has 
covered. All I can say is that those who have some regard for truth and fact 
would recognise t·hat myself and the Department of Commerce at least for a 
year ha.ve been pressing hard on all sides and it is not a fact that we are sitting' 
mum all the time. 
The' question of Reparations goes back to February 1945, when the heads 

of the three big powers met at Yalta. The decision was arrived at there that, 
reparations are to be based 011 the organisation of victory, on the burden of 
war and 108ses suffered. The next stage eameat Potsdam. In July a. oonfer-
ence of the heads of the three powers met and it ended in the signing of the 
Berlin ProtOcol, on the 1st of August 1945 and thereby the western zone of 
Gernlany and appropriate German external aesets were left to meet the repara-
tions of the U. K., the United States of America and other Allied countries 
excluding the U. S. S. R. and Poland. The Paris Conference was thereafter 

'. convened to discuss the respective reparation schemes and the data, on which 
\ve were asked to base our reparations claim, where loss of life involved, damage 
to property through enemy action, budgetary war cost and man power allocable 
to the ,war. Ever since this reparation question was discussed, even before'the 
Potsdam Conference was convened, we pressed very strongly that apart.. from 
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the basic principles enunciated, not merely physiC\&1 damages but human suffer-
ings arising out of t·he conditions of the war must be taken into account. The 
{}ovemment of India specially emphasised that in assessing the RepaJ'8tions 
daims human suilering arising out of the war conditions should. and must be 
taken into consideration. In fact the attitude of India was that the allocation 
-of reparations on 8 bare statistical basis of the data supplied by or called for 
~  the diilerent countries would be wholly unjust. We could not forget the 
grIevous loss of life in the Bengal famine. My friend from the South was very 
far oil. I am aware of the history. We could not also lose sight of the grim time 
~  and our people, especially the poorer classes, had to pass through in condi-
tIons of war, in our direct sacrifices and contributions, in starvation and in the 
deprivation of the essential supplies.' 

The Paris Conference was called from the 9th November till the 21st Decem-
ber. With election on and with no Legislature it was not· possible for us to 
think of anybody except a strong official delegation. Mr. Iyengar, Mr. Nehru and 
Mr. Rsdbone who is the Custodian of Enemy Property in India, were sent in 
the delegation with Mr. Iyengar as the head. I can assure my friend that it 
was not an easy task for the delegation. 'Most of the continental delegates had 
never heard of the Bengal famine and its death role, and it is a well known fact 
that India ill so little known or understood outside India. I pay my tribute to 
Mr. Iyengar, the leader of the delegation, who did not leave his place till the 
entire result was practically concluded. Our delegates tried hard and my friends 
should realiEle more and more that international conferences are not merely the 
result of the forinal discussions. They arise out of private talks,. negotiations, 
informal discussions and variouR other categories or methods which are follow-
ed in all international discussions. 
When the Conference met on the 9th November all the countries represent-

ed there put forward their claims based on the totality of their eilorts against 
Germany on the basis of physical damages, on the basis of the budgetary war 
cost, loss of life and the total of man power allocable to war eilort. The ~ of 
India was diilerent and our delegates were fully instructed, and at the plenary 
conference Mr. Iyengar, the head of the delegation, gave a speech On behalf, 
of India stating India's standpoint. I do not think it is necessary for me to say 
anything more as to the na.ture of our instructions than to read out a few extracts 
from Mr. Iyengar's speech at the Conference and I challenge my friend, at least 
if he has a conscience, to tell us as to whether we have not presented the case 
of Indio. as best 8S we possibly could. 
This is the speech: 
"But I luggest that the Conference should Ito behind these figures anu coliaider what 

is the human sacrifice involved in this expenditure. India is one of the poorest ~ ' t  

in the world with an appallingly low standard of living. 'She has, for generations, been 
undllrfed, underclothed and underhoused. Whereas in economically advanced countries the 
war hal meant that luxuries have had to be elimina'ted, in India it hal meant that people 
who already were undernourished had· .till It'll to eat, and people already und.erclothed still 
less to wear. In other words, while in one case it was the sacrifice, relatively speaking, of 
luxuriaA,. in our case it hal mean'!. ~ sacrifice of the barest euentials of life. To take only 
ODe example, when we agreed to divert our supply of cloth for defence purposes it meant 
~ t  the consumption r' ~ t  which was as low as 16 yards per year-{)ne of the lowest 
In the ~  still fur'ther to 12 yards. In terms, therefore. of the privation 
involved, the effort repreeented by any budgetary figure is vastly greater in tbe (' ... e of 
India than in the cue of the European countries and the U.S.A. '  . 
For instance, the per capita income in rupees of sOme of th',) countries represented here 

just before the wer was as follows: 
U.S.A. 1406. 
Canada 1mB. 
U.K. 980. 
Auat.ralia 792. 
France 621. _ 

Tht pt-rapita income of India Wlol only 65. rupees per year. 

The third feature which is unique in the cUe of India is the Bengal famine We have 
read with ~  aympathy t~  accounts ~ in the. memoranda of the other ~ t.  of 
thP. uudemour18hment, and mdeed of starvatIOn. which haa occurred in diff.erentpM'ta· of 
Europe, but I venture to. ~ 't that in no country. have we witnealed during the war a 
tragedy of the colOlJsal dimensions that we had to wltnes9' in Bengal There are no ('nct 



392 LEGISLATIVB A8I!1EMBJ.,y [1sT FEB. 1946 

[Dr. 'Sir M. Azizul Huque! 
fiiuree of the death. that, occurred during the BengalfamiDe directly all a ,.alt of 
ItamtiOll" (1 1wpe my friend wilr nok lie1'e ell to 1toA4H we .mel) "bat the lowest faure. 
which baa beeD adoptec;i recently by the official commiuioD of inquiry ap,POin'ted by the 
Government of India, i. 1. million. T ~ tragedy could have been averted In normal timM 
by the import of foodstuff. into India and by provi.ion of tran.port. which Wall woefully 
.&on in Bengal. It Wall because of the neceuity of building up for D-Day that the ,hips 
oould not be diverted to IIIdia." 

Therefore, he was on safe ground. in putting forward that famine was . th& 
direct consequence of war. 

Sir, this is the speech. If this speech was not there, snd we bad n.ot taken 
that attitude, then our share on the basis of damages to property would have 
been 0·1 per cent. Our share would have been only half per cent. on the basis 
of budgetary cost and it would have been 3/4' per cent. on the basis of loss of 
life. India's case was pressed very strongly and the prop08al of Indian delegates 
was that the loss of life attributable to war both in the armed forces and the 
Civilian population should be treated as an important factor in the allocation 
of ~ t . This was unanimously accepted by the committee of heads of all 
delegations and ultimately agreed to by the conference. Thus, Bengal famine 
and the difficult position of India owing to the fooft situation was treated as an 
important factor in considering India's share. This would not have been possible 
if our delegates had not taken that line. The principle W8S also aocepted by 
the heads of all delegations that some consideration should be'shown to India ib 
the allocatiion of reparation for reasons contained in the speech which I just now 
read out. In fact in spite of the principles having been accepted, while the 
actual allocation was being discussed 'in private circle!!. we gathered that it 
would probably be not more than one per cent. or thereabouts. Our deJegates. 
Dlade it quite ciea!: and very strongly protested against any such inadequate 
figure. By personal contacts and by private discussions, the Indian delegate8 
pressed their case throughout and claimed a larger share" and the result was 
two per cent. as regards basic items and 2·7 per cent. as regards plants and 
capital goods and equipment. I might say here in this connection that later on 
-it was the considered view of many delegates at the conference that we have 
pulled up very well and that we should make some sacrifice in order to accom-
modate some other countries which have been hard hit as a result of the alloca-
tion by the final Reparations conference. But we stuck to Our position. I feel 
that our delegates did extraordinarily well in the matter of representation of 
India's case. I think it is a cruel tragedy of life that men who have fought 
India's case in that manner should be told that they are at the beck and call of 
the Secretary of State and that they would be dismissed by the Secretary of 
State if they acted against his wishes. I ~  that public life would be im-
possible in any country if people who are fighting the country's battle are decried 
and the value of their work belittled. 

In this case, we are ~ t  doing the same thing 80 far as Japanese repara-
tions are concerned. .My Honourable friends should at the same time remember 
that it is not the total cost of war that can go in consideration of reparations 
against a country. It is an allocation of a :Bart which might be attributed to that 
country. In other words, our total budgetary cost is to go into two heads, 
namely, that. which we should get from Japan and that which we should get 
from Germany. Therefore, let him not run away with the idea that the figure 
we presented represents the total budgetary cost, or the total estimated value 
of the loss which is the result of this war. 

We are pursuing this matter from day to day and even jUf>t now. My 
Honourable friend is totally wrong in thinking that we have failed in OUr duty 
in the case of Japanese reparations. My Honourable friena perhaps does not 
know that the question of Japanese reparations has not yet been settled. It is 
still in the stage of discussion. As we ~ done in the case of Germany we are 
foUowing the same policy. I do not belong to that faith in which I might say 
that I do not believe in this war, that I do not want any reparations and yet we 
criticise those who fight the battle of Ir:tdia. I hold that I am not in agreemen. 
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with my Bonourable friend. In spite of what my Honourable friends say thai 
we have not done our duty that we have sat mum, it will not take away for a 
moment the··eftect of what we have done and what we propose to do still further. 
So long as I am in charge of this Department, I can aE<sure the House that I will 
do my best. We have already done our best to get the best possible terms, and 
our delegates to whom again I pay my tribute again have dOne their very besil 
in this matter. . 
Sri II. ADulthuay&D&lll Ay'yangar: 1\fay I know from the Honourable: 

Member ..... . 
Kr. Oha!rman; Is the Honourable Member exercising his right of reply? 
Sri II • .ADaIl\bu&Y&D&m A11'angar: No, Sir. I am only f'eekillg informa-

tion. May I know from the Honourable Member if he is making progress with 
!espect to the negotiations with Japan? If so, what place we are likely to have-
ill that. ' 

The lIoDourr.ble Dr. Sir II. Asinl Jluque: I already said that we are still' 
in the negotiation stage and it is not possible for me to say anything until a .. 
least the preliminary matters are settled. As I said before I have been behind 
~ , 

Srt T. V. SatUoplcbari (Tanjore IC/tnl Tricjlinopol;.': ~ '  

Rural): Sir, I rise to support the motion for adjournment. I was.listening witb 
interest to the speech made by the Honourable Member for Government. Sir, 
the proof of the pudding is in the eating. The Honourable Member for Govern-
ment read something from a prepared memorandum, which I believe t,he dele. 
gste mayor may not have read at the conference. I very much doubt whether 
~ read it. 
The Jlonourable Dr. Sir II. Al1I11l Jluque: I could not catch the Honour-

able Member. 
8rt T. V. 8&talIop&chari: I was saying that I was very much in doubt whe-

ther that memorandum would have been read at the conference. My ~  for-
saying so is this. You have got a good case, but you lost it. Why did you lose 
it? In ordinary circumstances, there is an advocate and he is entrusted with a 
good case. He is briefed in right and proper fashion, but he loses the case. 
What is the inference? It is duc to the bad advocacy. If the  Government of 
India had engaged these t~  to plead the case and they lost the case, then. 
the Government of India deserve to be censured. They cannot escape censure. 
The Government of India  cannot say, we had a good case, but there was a bad 
court. I submit they had 8 good case, but they prepared a bad memorandum 
and chose the wrong delegates. What business had they to choose the wrong 
delegates. Why did you lose your self respect for this paltry two per cent. by 
pleading your case before the conference. Why did you not say: I do not wani 
any reparations at all? My Honourable friend took credit for having fought the-
battle. Which battle, may I ask? The Westerners have said, "we have fought 
a war to end all wars". The same Westerners are sitting up at the peace table-
to end all peace in the world. That is what they are doing. I ask you, Sir, 
what is the battle that these people have fought for which they take credit. 
What is the single point on which they. can take credit. I find they are tied t~ 
the chariot wheels of the British Empire and so they lost the case. 
The JIonour&ble Dr. Sir II. Aaiz11l Jluque: I am afraid my Honourable-

friend is misrepresenting me. I never said so. 

8rt T. V. Satakopachari: If India had been an independent country, and if 
the Honourable Member had been a Member of an elected Government" then 
that elected Government would have been kicked out long ago by the vote of the-
country, because the country would have said, ',ou went there and Ion a good 
case'. We know very wen, Sir, that in the army when people are fighting-th& 
same thing happened in the recent war also-several Generals who had previous. 
good record and who were efficient, if they are not ,able to make headway in a 
particular place, if they fight and lose battle, they are replaced by other more-
capable men. I ask ,ou, Sir, is this not 8 fit case to censure Government. 
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[Sri T. V. Satakopachari] 
There was a good case which was lost on account of bad handling by the_Gov-
-ernment. I find from the principles enunoiated in Oppenheim'8 ~ t t  

law that it is not only material wrong that is taken into account in the way of 
reparation8, it is also moral injury that has been suffered by people that is taken 
into account. You might have put in your memorandum, but did you-press 
your case with all vigour? Were you given a good hearing? Were you really 
lIatisfied that you were heard? No, I do not think 80. If really you hlld ,prf,sseu 
your case and pressed it hard with vigour, then this would not have been the 
result. 

Then, Sir, the Honourable Member for Government pleaded, "we have not 
.J·et discussed fully the question of reparations from Japan". We all know the 
question is still pending there. This motion for adjournment is really to censure 
the Government for having lost their case in the matter of reparations from 
Germany and it is a warning that they should not similarly lose their ease with 
regard to Japanese reparations. 
The HOIlourable Dr. Sir •• A.I1I11l Jluque: Why tlon't you yourself go to the 

oonference then l' 
Sri T. V. Satakopachart: Let UB get to your seat and then you will see 

whether we really maintain the reputation of the country and get damages and 
reparatioDs for injuries in rignt proper fashion. We will certainly give respect 
to people who fight our case properly. You may take it that when this country 
gets independence and goes to any international sphere, then it will be respected, 
it will be admired, everything that it says will be heard .with great respect. It. 
is because this reparation question is pending in the case of Japan that we have 
tabled this motion for adjournment. We really feel that the case should not b.) 
lost on account of the mishandling by Government. Ld us no more hear from 
the Government, "we have prepared a good memorandum, we have presented 
our case well, but we lost the case". I suggest that better men ought to be sent, 
this time at Jeast so that we can achieve better results. Sir, J rrupporl tho 
motion for adjournment. 

(At this stage MI'. President resumed the Chair.) 
1Ir. Pr8lldent: The question is: 
"That the Auembly do DOW adjourn." 

The motion was negatived. 
, 

ELECTION OF THE DEPUTY PRESIDENT 

Ill. Pr8llld8l1t: I have to announce in aceordance with Stallding Order ~  

()f the Legislative Assembly· Standing Orders that I received by 12 noon Oll 
Friday, the 1st February, three notices in all nominating t,he following tWI) 
candidates for election to the office of Deputy Presid€llt, namely: 
1. Sardar Mangal Singh, 
2. Sir Muhammad Yamin Khan. 
The names of the propollers and seconders are as J ~  

For Sardar Mangal Singh. 
Proposers. 
Maharajkumar Dr. Sir Vijaya Ananda. 
Seconder. 
Captain Sardar Harender Singh. 
For Sir Muhammad Yamin Khan. 
PTopoBeTB, 
1. Dr. Sir Zia UddiD. Ahmad, 
2. Haji Abdu8 Sat.tar Haji Illhaq Seth. 
SeconderB. 
1. Maulana Zafar Ali Khan, 
2. Set}1 Yusuf Abdoola Haroon. 
As there are more candidates than one, the ballot for this election will, 

8S announced by me in the House on Mondaj, the 2Bth January, be held on 
'Tuf.'sday the 5th February, 1946. 
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Sit .•• v. Gadall (Bombay Central Division: Non-Muhammudan Rural)' 
Now that the House has rejected the adjournment motion, I liuggcst we shQulll 
continue the Food Debate until 5 o'clock and then adjourn. ... 
SbaUrh Bailu.ddiD Ahmacl Sicld1qllH (Chittagong Division: Muha.tnuladan 

Rural): May I rise to a point of order? We cannot conduct any further business 
and the House should adjourn now. Oth<.lrwise the adjournment Inotivn 110R 
no value. 

SI\ ••. V. Gad&Il: But the House refused to pass the adjourulJltmt motion. 
ShaUdI. BaAuddiD Ahmed SidcUqll .. : This is an importal1t Ulatter. I should 

like to have your ruling on this point. 

Dr. Sir Zia 11ddiD. Ahmad. (United Provinces Southern Division; l\[uhamlaadan 
Rural): The usual procedure is that if we decide that the H;)t1se should not 
adjourn, then the normal work should continue. The Food ])ebllte shoul(T 
continue till 5 of the olock. 

Mr. Pruldlnt: That is exactly what I was thinking. The motion for 
adjournment having been rejected, the House continues its normal busillt't':S. 

MOTION BE FOOD SITUATION--contd. 

Mr. Pruldlnt: The House will now resume discussion of Food debate. 
Sri lI.. V8Dk&Ullbba B.eddi&r: Sir, I was referring to the large number of 

telegrams and letters received from several parts of my Presidency about {oud 
shortage which is being experienced in several parts there. The system or 
allotment to various districts is not working efficiently. No gUlln really went. 
to Tinnevelly. What was required for consumption m Tinnevelly was to bt: 
sent from Travancore. They did not consume so much there and it was decided 
that Travancore should send 8,000 tons to Tinnevelly for the months 0: 
December and January. Out of the" 8,000 tons which were allotted to be sent 
to Tinnevelly frOID Travancore, only 4.000 tons reached them" We Ilre on thE.> 
1st February today. January has passed. Four thousand tons of grain ate 
stocked idle on the borders of the land. There is only & hill between Tinnevell) 
distL'\(:t and Travnncore Stute. No sufficient efforts have belln taken by t,1e 
Department to import t ~ 4,000 tons of food grains mto 'l'innsvt:lly district I ~ 

per the" telegram which I read out. "People are suffering and Ilre Oll the IJoil't 
of death through starvation. This is the state of affairs in the Mudras presi-
dency. We have also" got to consider with regard to procurem€llt, distribution, 
rationing and the price offered to the producer. With regard to procuroment 
1 have read in the publications that procuring is being done on a more efficieut 
£ocale in Madras than in ether Pl'Ovinces. I do not know frOIn what l'e001'0 Ot 
from what sourCe this information is being colleeied and circulated. I am ~ 

of those who has been the victim of procurement which is adopted by the 
Madras Government there. The Revenue Inspector goes to a village, getA hold 
nf thp village officer, the kamam or the village headman. He simply asks him. 
whnt have you got. The Revenue Inspector does not care to leave there whal 
is required for the "cultivator's consumption till the next harvest, 01' for beed .. 
for the next Qrop year, or for the farm sel'VantA who are paid not in cllsh b1lt in 
kind. Thus. he never takes care to calculate what should b£' lflft. Even if ~ 
oalculates. the calculation is always on the wrong side. Just a month belore a 
system of intensive ~ was adopted in the villages. These officials went 
toO the villages. They did not give prior notice of t.heir arrival there. When they 
were in the village they could not expect the ryots in their villages. Whcn they 
had gone to the fields or they were absent" these people did not. CArE' to wait. 
They broke open the locks of the houses and the doors of t,he rooms where the 
grains were kept. They laid their hands on whatevAr WaR Bvailablp an" without: 
leaving a; grain in some cases they removed everythinJ!'. 
I have a still hamer caSA to mention. In B pBrt.iculsl' vi1lsllP thf' hARdmal: 

was at loggerheads with a scheduled callt.e" pEIrson. Thnt man had a bap; of'l'ap;i 
which" he wanted to keep till the next harvest which is about next August or 
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September. The Revenue inspector und the vIllage headman both combiueu 
aua !lsked the scheduled caste man Lo purchase grain from his ~  to 
mukt: up the ueticitJUcy for that one bag and took that one bag. 'l'uis is the 
sort of ~ that IS being dont:. How it is being done and why it is Leing 
done HI that lll!\1ll1cr 1 shall explttill. These Revenue inspector,. and 'l'uhsildurs 
have no (xperience of the work. They never dreamt that they would rili6 to 
more than head clerks or upper division clerks. They have beell promoted to 
these higher positions due to the exigencies of the war. PEOple wbo are not 
.competent to' handle these matters have been entrusted with this work whicb 
th€y could not do well. They expect further promotiolls and when t.hey coma 
hack from the village and report that they have beeu able to pl'ocure so much, 
the86 Tahsildars and revenue inspectors think that the next day they would be 
promoted to the collectorship of the district. That is what promptil tht:m to 
.act in this way. These have to be taken note of by the Govenlment in wol"lting 
.out their procurement scheme. If grains are not IJrocured and they are not 
willingly otfer€d •. they resort to a system of requisitioning. What is the scale 
.()n which this requisitioning is being done. We have got D.S.Os., T.S.Os .. 
F.b.Us. ami ever so many 8.0s. The)' Ilre let loose on the villagers and the 
producers, who are at the merey of thesp. people. These people have llO respOUb-
ibility for seeing that enough is left in the villages for the cOllsumption of the 
people there. 'rhat IS the way in which these people have t' ~ btlhllvi:lg and 
how is this being distributed. Each village in those parts is not a seif-contained 
village. Each village is not. able to maintain itself frOlD what is proouC:t'd it, 
that village. In every village, it is only a small percentage of the people, who 
~ t t . have a surplus. The rest of the people are landless manual labourers 
who are not able to keep any grain. They live on what they can get from day 
to day. From those places grain is sought to be procured. This grain is being 
taken away to places 10 or 15 miles away and then they do not care to calculate 
the needs of the village. whether the grain that is taken away will be required 
ior toe breds of the villagers themselves who are landless people there. When 
we ask why this is done the reply is---.we will supply you immediately and we 
are in a position to get further supplies from foreign countries, from other 
districts and other provinces. 

How is it again distributed. The grain is taken from the ~ ' possession. 
From that village it is transportEd to some place 10 or 15 11I11ell away. The 
~ t' of transport is added t.() its cost Ilnd also the commission of the various 
middlemen and when the grain comes back to the village, all this cost is added 
to the price. The grain is taken at a certain price lind delivert>d at a diff<.rent 
TJrice. Is this the way in which it should be t ~  

.80 far 8S rationing is concerned, I have many grievances. A statement ~ 

been published. It is a combined statement by both the Agricultural and 
Food Departments. I calculate from this that 99 million tons are required f01' 
the whole of India in order to give the people a balanced diet. When this ~ 
divided among the population of this country it works out at U pounds per hea4 
Now. we are told we are being given one pound per head per day. If we sra 
given one pound per day and if the Food Department t ~ that ODe pound 
per day is sufficient, then why this 1i pounds which they reqUIre further. I am 
not abie to und€rstand what it means. By balanced diet is meant a diet which 
,,;U keep the people healthy. If with the one pound of cereals that we are now 
allowed ~  are told that Ii pounds more is required, I ask this Department 
what they were doing so far to get that. n is not only cereals. It is not only 
I!rains. There are so many other things they should have mauaged to ~t all 
these years. It is all right for people ~ in the towns to have one lb. of 
cereah; because they have recourse to other thinlrB, such as, vegetablE'S, ~  
fish, meat and pulses in addition to the cereals. If you allot that on@ lb. to tho 
manual labourer in t·he village or the manual labourer in the towns who if! work-
ing for a few annas. I ask :vou how thai. one-lb. will bl' suffieif'nt for him'! I. 
mo:;;'6 CaR!'!; J have Been that one lb. wns riot sufticienti even for one meal for a. 
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manual labourer working in ~  field. lIe requires more than 2 Ibs. A soldiel' 
in the war was allowed Ii Ibs. of cereals besides what he was getting in the 
shape of pulses, eggs, butter, and othel' things. Convicts ill juil IlrE allowed 16 
OUJ!Ces of cereals besides pulses and other foodgrains. Famine allowances are 
much more than this. l do not know who fixed this one lb. average for th<:. 
consumptiod of the people in this country and for the consumption of those whc, 
daily toil for the production of these grains and who produce the&e grains by 
their sweat. 
Now, Sir, I would like to make a few observations upon the pril!e that is 

offered to the producer. I have always heard it said that the prices that are 
now prevailing have been fixed more with the consideration of the convenienct, 
of the consumer. If you take into consideration only the convenience of th.) 
consumer, then what is to happen to ~  producer, who has been suffering all 
these days? The agriculturist was leading an uneconomic life in the pre-war 
days. He is leading or made to lead an uneconomic life even, now. During the 
pre-war days neither this Government nor anybody else took care of him; they 
never had a thought of him; they never interfered on his be h atf; and they never 
went to his rescue when he was leading an uneconomic life. Now, when they 
find that he is making some money, they are offering a price which it; not at 
all paying to the producer. What is the price that is offered? In DE\cembcr 
last I sold paddy at Rs. 5 per maund and the cost of producing a maund I IIhall 
give just now. According to the figures furnished by the Food D"Ipartmcnt, 
the average production per acre is 10 maunds. 10 x 5 comes to Rs. 50. 'fha& 
is the cost of grain to the cultivator. And what are his expenses? -Have th.:y 
been taken into consideration hy the Department when they fixed the ~ 
On a very careful examination and calculation I shall give that the cost of 
production per Bcre comes to about Rs. 180, including his land ·revenue. I shaH 
!rive the details of his Cost. He has to prepare the seed beds; he has to raise 
the ~  and then he has to prepare the land and plough it and make it 
ready for plantation. Then, he has to transplant the harvest Rnd take grain. 

Mr. Prui4ellt: Is the Honourable Member likely to take longi' 

Sri B.. Vellkatuubba B.ed4Iar: I will require, Sir, another 10 minutes. 

Ill. Presklent: Then, the House may now adjourn till Monday. 

The AS!lemhly then adjourned t111 Eleven of the Clock on Monday the 4th 
FebrlW'J, 1946. ' 
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